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REPORT 

I. Introduction 

I, the Chairman of the Committee on Government Assurances, 
having been authorized by the Committee to present the Report on 
their behalf, present this Fifteenth Report of the Committee. 

2. The Committee was constituted on the 1st June, 1975. 
II. Sittings of the Committee 

, 3. The Committee held three sittings on the 11th and 12th 
Decembelr, 1975 and 2nd February, 1m. At the sitting held on 
the 11th December, 1975, the Committee considered the following 
items: 

(i) Review of certain pending assurances pertaining to Thir-
teenth ~ion of Fifth Lok Sabhaj 

(ii) Requests from the Department of Parliamentary Affairs 
seeking extension of time for the implementation of cer-
tain assurances; 

(iii) Request from the Department of Parliamentary Mairs 
for dropping of an assurance; and 

(iv) Dropping of assurances/undertakings/promises given by 
Ministers in respect of matters now falling within the 
jurisdiction of the State Legislatures of West Bengal, 

. Andhra Pradeeh, Uttar Prades.h and Ori~ consequent, 
on the revocation of the President's ProcIalnations issu~ , 
under article 356 of the Constitution in respect of those,. 
~- ' 

4. At their sitting held on the 12th December, 1975,th8 Com-" 
mittee took oral evidence of the representatives of the Ministry of 
Commerce and Ministry of Enelrgy in regard to the delay in tmple ... 
mentation of four assurances. 

5. At their sitting held on the 2nd February, 1976, the Cominittee 
cdhSidered and adopted their Fifteenth Report. 

6. The ~onclusiOllS arrived at by the Committee on th.e abovEI 
matte.ts are set forth in the Minutes of the aforesaid. sittings of the 
Committee which are appended to aHd form part of ,tha Report. 

'Clses ivhere the Committee found'it necessary t~ make ;CClrtain 
observations or recomI'Dendationsare as unaer:-",., 
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III. Review of certain pending assurances pertaining to Thirteenth 
Session of Fifth Lok Sabha 

7. In pursuance of the decision of the Committee as contained 
in para 6 of their Seventh Report, Fourth Lok Sabha (presented on 
the 13th December, 1969), Government are required to implement 
the! assurances wi thin a period of three months from the date an 
assurance is given by the Minister concerned on the floor of Lok 
Sabha. . If Government foresee any genuine difficulties in imple-
menting any assurance within the stipulated period of three months, 
they have to approach the Committee for extension of time-limit. 

8. A large number of assurances pertaining to the Fifth Lok 
Sabha are sti'll lying pending which haVe become more than three 
months old. These pending assurances are being reviewed by the 
Committee in convenient batches. 

9. At their sitting held on the 11th December, 1975, the Com-
mittee reviewed 63 pending assurances pertaining to Thirteenth 
Session of Fifth Lok Sabha (First batch) (details given in Anne-
xure-I to Minutes of the sitting held on 11th December, 1975). 

10. During the course of review, the Committee noted that Gov-
ernment have requested for extension of time in 46 cases as indi-
cated in Annexure-I to Minutes of the sitting held on the 11th 
December, 1975. 

11. The observations or reeommendationa of the Committee in 
respect of each case have been .dicated in the relevant Minutes. 
Considering the reasons advanced by the Governmeat, the Com-
mittee agree to grant axtension of time in cases wherever requested 
upto the period indicated under the relevant item in those Minutes. 
The Committee trust that Ministries concerned will ensure imple-
mentation of these assurances by the extended dates approved by 
the Committee. 

12. The Committee are constrained to point out that during the 
eoune Of review, they have QDlDe across a numb. of cases where 
no follow-up action was taken by the Ministry jDepartment con-
cerned after the assurances were given on the floor of the Bouse. 
In these eases, the Government neither implemeated the assurances 
nor have they reported to the Committee about the action taken or 
progress made in the matter of eolleetion of the required informa-
tion. The Committee were also not approached for extension. of 
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time within the prescribed period of three months lor implemen-
,tation of such assurances. The Committee ClhCe alain Wle the 
.Ministries/Departments concerned to pursue the as&uraDeeS liv. 
-Gn the floor of the House mGn!! vigorously and keep the Committee 
informed from time to time of the action taken and progress made 
in the matter. 

IV. Requests from the Department of Parliamentary Affairs seekiq 
extension of time for the implementation of certain assurances 

13. The Committee have considered requests from the Depart. 
ment of Parliamentary Affairs for the extension of time-limit for 
the implementation of certain assurances mentioned in Annexure--II 
to the! Minutes of the sitting held on the l1th December, 1975. 
After examining the reasons advanced by the Ministries concemed, 
·the Committee agree to grant extension of time in each case upto 
the period shown in column 3 of Annexure-II of the aforesaid 
Minutes. The Committee desire that the Ministries concemecl 
should ensure implementation of these assurances by the extended 
1I&te. 

V. Request from the Department of Parliamentary Aftairs f~r 
dropping of an assurance 

14. Tohe Committee have considered the request made by the 
'Government fpr the dropping of an assurance given in reply to 
Supplementaries on Starred Question No. 229 on the 27th Novem-
ber, 1974 regarding functioning of IMPEC. 

15. The above assurance was reviewed by the Committee along 
with other pending assurances of Twelfth Session of Fifth Lok 
Sabha at their sitting held on the 12th November, 1975 and t.he 
Cc;>mmittee vide their Fourteenth Report, Fifth Lok Sabha (Page 
No. 34) had observed as under:-

"No extension of time had been requested in this case. The 
Committee regretteci that no intimation with regard to 
the action taken to implement the assurance had been 
communicated to them nor reasons for delay intimated. 
As the assurance was pending for a long time, the Com-
mittee desi'red that it be implemented expeditiously." 

16. It had been represented by the Ministry of Information and 
Broadcasting that on a careful examination of the relevant portion 
of the proceedings of Lok Sabha, it had been observed that the 
reply given by the Minister of Information and Broadcasting to 
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'the supplementary raised by the hon. Member did not co.nstitute-
any assurance but was only a statement of fact. In the supple-
mentary, the hon. Member had enquired about the inquiry against 
an individual regarding alleged charges of abetting smuggling by 
him. In his reply, the Minister of Information and Broadcasting 
had stated that the inquiry had been held about tbe overall func-
tioning of thE! Indian MotiOn Picture Export Corporation and not 
specifically about the alleged charges against tM individual about 
which the Member had sought information in his supplementary. 
In view of this, the reply given by the Minister of Information and 
Broadcasting was only a statement of facts and not an assurance 
given to the House. The Ministry had accordirigly sugg~sted that 
the assutance might be deleted from the list of pendIng assurances· 

l ~7. Tb~ Committee had reviewed this assurance at their sitting 
~d .on, the lZth November, 1975 as they 81'8 of theopinioD that 
~be. reply giV4m by the Minister of Information and Broadcastiac 
if', tn,the natu~ of an assur~e. 'The Committee arc of the view 
that in the C'cmtext of the debate relating to ~ supplementary, 
the expression used by the Minister in the reply that "1 will decide 
~ter" meant that be would info:rm the Hquse later about the result 
of the inquiry. They feel that the intention of the l\Jin~er at the 
time of answering the supplementary was to furnish the informa-
tion to the House. The Committee, therefore, do DOt agree to drop 
the 8UUl'8DCe and desire that whatever information is available as 
:1t\l'8Snh bf the blqu\ry should be divulged to tbe HOWIe in due 
rourse. 
VI. Dropping of assurances/undertakings/promises giv~n by Ministers 
. in respect of matters now falling within the juris4ictioD of the 

State Legislatures of West Bengal, Andbra Pradesh, Uttar Pra-
desh and Orissa. consequent on the rev~ation of the President's 
Proclamations issued under Article 356 of the ConstitutioD in 
respect of those States. 

18. The Committee had recommended vide para Nos. 10-12 of 
their Ninth. Report, Fifth Lok Sabha presented to the House on 
the 6th September, 1974 . that the assurances in respect of the 
mattei's which after the revocation of President's Ploclatnations in 
respect of States of West Bengal, Andhra Pradesh, Uttar Pradesh 
and Orissa, fall within jurisdiction of the State Legislatures be 
~pped, but ne~essary information asked· for in fulfUment of the 
assurances being dropped shOuld be supplied to the Legislatures 
c6neerned by the respective State GoverrimEmts, under l'ntlmation 
to the Committee. In this connection, the Department of Parlia-
mentary Affairs had stated in a note dated the 23rd November, 
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1974 that it did not appear appropriate for the State Governments 
cdncerned to pass on the details of the assurances dropped by the 
Co:trimitt~e to the State Legislatures concerned. 

19. The matter was considered by the Committee at their sitting 
held on the 27th January, 1975. As the matter involved constitu-
tional implications, the Committee desired to have legal opinion of 
the Millistry of Law, Justice and Company Affairs before taking a 
decision in the matter. 

20. The Committee further considered the miltter at their sitting 
held OB the 11th December, 1975 in the light of the leg~ opinion 
received from the Ministry of Lav,v, Justice and. Company Affairs in 
this connection. The Ministry of Law had in their opinion stated 
that: 

"The Constitution does not contain any provision 'requiring 
the State Government to supply to the State Legislature 
concerned the necessary information asked for in fulfil· 
ment of such' assurances. Committees on Government 
Assurances have 1geen !ret up in the valrious States and 
their functions have also been laid down in·· the Rules 
of Procedure for the .Conduct. of Business of ,the. Legis-
lature of the State concerned. The Committee on Govern-

, .' .' :. . , , ~ , ! " , • 

ment Assurances in the States is on1y concer.qed ·with the 
assurances etc. given by Ministers on the. Fi()or of the 
State LegiSlatures. it would\ .therefore; appear that the 

. 'supply'-ot information by the State Government Depart-
ments to the State Legislatures, as reeommended by the 
Committee is not contemplated under the COJl,stitution. 
Tb~ Sta't~ GovernmE;nt~ ar~ not le,gally bound 'to comply 
withtbe recommendations made by the Committee on 
Government Assurances s~t up by the Lok. sabha and 
to s,",pply the information to the State Legi'slatures con-
cerned." 

±h~ Ministry of Law had further stated that: 

"Frdrn :8tTict cdhsttttitional or legal ,point of 'tiew any 
suggestion Or dirl!ctlCth of the Committee on Government 
Assurances that the neeelisary· i'nfortilation alGid for in 
fulfilment of the assu~anc~~. be .. sup~lied >,to ~\. State 
Legislature C9ncern.ed by the concerned State Gov«tn-
mept ~.respect of theaSsuranc;es giv~ in Lo~ Sabba 
under intimation to the Committee, is ilpt birding and 
is without legal force. Howe~er, any information to'W 
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supplied can only be furnished by the :State Gov*n-
ment even dwring the President's rule and therefore if 
the State Governments concerned agree to comply with 
the suggestion of the Committee, it is possible to give 
effect to the recommendation of the Committee. How-
ever, as stated, question may arise if the suggestion is not 
given effect to by the State Government concerned. In 
that case, as stated earlier, there is no constitutional or 
legal obligation on the State Government to carry out 
the suggestion made by the Committee." 

21. After considering the matter, the Committee observed that: 

(a> The Members of Parliament also represent the States 
and they are equally interested in the welfare of their 
constituents. FCItt' that reason, they ask questions in the 
House and seek information with regard to various 
matters falling within the jurisdiction of the States, 
when there is President's rule over those States. They, 
therefore. are naturally interested in getting inlormation 
in pUl1llUaDcIe of assU'rances eiven on the Floor of the 
House. 

(b> Questions are asked in Parliament in order to elicit in 
formation only and generally do not relate to controver-
sial matters. 

(c) Questions asked and answers given, for that matter also 
aasurances given on the Floor of the House, become the 
property of the HOWie. 

(d) Assurances given in Lok Sabha should be implemented in 
Lok Sabha. No discussion on the assurance may, how-
ever. be allowed in Lok Sabha as it might amount to 
interference in the sphere of State Legislatures. Mere 
supply of information to Lok Sabha would not amount 
to interference in the State matters. No member might 
have a right to raise discussion on such matters but he 
should have a right to have information in fulfilment of 
the assurances given in Lok Sabha. It necessary, 
suitable provision tD this effect might be made in th~ 

Bules of Proeedure of Lok Sabha. 

22. While accepting the opinion of the Ministry of Law, Justic. 
and Company Affairs, the Committee recommend that the Govern-
ment should re-consid~ tbe matter in the light of the above obser-
vations made by the Committee. 
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V{I. Examination of repl'esentatives of the Ministries of Commerq 

and EnerlY 
23. The Committee examined representatives of the Ministry of 

Commerce in regard to the delay in implementati'on of the follow-
ing two assurances which had been pending for considerable 
periods of time: 

(1) Assurance arising out of the reply given to Unstarred 
Question No. 5313 on the 20th December, 1974: (Appen-
dix-I) regardi'ng misuse of power and funds by certain 
officials of Cotton Corporation of India; and 

(2) Assurance arising out of the relply given to Unstarred 
Question No. 5422 on the 20th December, 1974 (Appen-
dix-II) regarding advance import entitlements given to 
Mis. Hindustan Lever Limited . 

. (i) Delay in implementation of the CtSS'UTance given in reply to 
UnstCtTTed Question No. 5313 on the a:nh DecembeT, 1974 re­
gaTding misuse 01 powe-r and funds by ceTtain otJicials of Cotton 
COrpOTatiOn 01 India. 

24. The assurance was reviewed by the Committee along with 
-other pending assurances of Twelfth Session of Fifth Lok Sabha at 
their sitting held on the 12th November, 1975. The Committee had 
-observed vide their Fourteenth Report, Fifth Lok Sabha (Page 
'No. 20) as under:-

"The Committee felt that the Government could atleast 
give information in reply to part (a) of the question, i.e. 
whether any reprcsejDtation .bad been received regarding 
misuse! of power and misappropriation of funds by certain 
officials of the Cotton Corporation of India. They were 
surprised to note, that the Governmeht have not 
approached the Committee for extension of time for the 
implemelhtation of the assurance nor hf.d they been 
informed of the progress made. The CoItlmit~e, there-
fore, decided to hear the representatives of the Ministry 
of Commerce in order to know the reasons in detail for 
the delay in the implementation of the assurance." 

25. When asked whether he ,had anything more to say in addi-
tion to what had already been stated in the note, furni'shed to the 
Committee, the Secretary, Foreign Trade, Ministry of Commerce, 
.stated as follows: 

"T.he CDI has taken charge of the investigation. If the CBI 
had not come into the picture, it was our expectation to 
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sUbmit an answer, on the basi's of our own Ministry'. 
investigation which Was being done through the Telxtile 
Commissioner's office. But since we came to know about 
the CBI now being in charge of the investigations, our 
Ministry have issued instructions that we should await, 
and that is the normal procedure', the CBI's findLngs on 
the subject. So, I am afraid that the ,final answer to 
this Parliament Question may have to await the decision 
of the CBI. But a sort of an interim reply can be given, 
i.e. that the matter is being investigated by the CBI and 
that the result of the investigations will be submitted to 
Parli'ament}' 

26. The Committee pointed out that CBI steppeti in only on the 
17th September, 1975 when the' case was rcgisterQCi, while the 
representation was re'ceived even before the question was put in 
Lok Sabha. The Committee feel that the information that re-' 
presentation/,represelDtations had been received and such and such 
were the complaints and that the Department was making e"quiries 
or the matter was put und.efr the charge of CHI for proper investi-
g.Uon, coui'd have been g~ven 'at the time of answering the question. 

The Secretary, Foreign Trade, Ministry of Commerce clarified 
the pQSition thus:-

"As soon as the Question was received, or notice of the 
Question was received, the Ministry's Section concerned 
wahted to ascertain the fulI' facts and the cotrect position 
from the Cotton Corporation. Since this did not refer to 
any particular official, they wanted to make sure that 
Lntormation on ,aU rei'resentations received against all 
officials, if there were any, other than the one that was 
finally placed before the Parliament, should be ascertain-
ed and full facts obtained. I find that the Ministry had 
written to· the Cotton "Co'rporatiGn asking for a report on 
this. It is a fact that the complaint had been recetved 
in the Vigilance Section of the Ministry even as early as 
April 1974 and a report bad been call~ for from the 
Cotton Corporation. One way of looking at it, or answer-
ing it, i's that the Government could have replied that 
they had one complaint against one official apd that it 
was being investigated. The other way was a morel 
cautious approach, trying tb find out from the Cotton 

"~orporatidnW'h~ther they have received cmnptai'nts, and 
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if 10, aslli,n.t whoJll, ~ w~tber they rela~ to miJ-
appropriation 01 lunds etc. The Government wanted to 
be a little more cautious and to collect information. That 
is why the second type of reply was given to Parli'ament." 

27. When asked to explain why no follow up action was taken, 
i.e. no extension of time was asked for within the period of 90 
days stipulated for fulfilling an assura~ce, the Secretary, Foreign 
Trade, Ministry of Commerce explained the positio~ as under:-

"The Ministry wrote to the Cotton Corporation of India. 
They sent an interim reply. Then, they again asked for 
a report in detail ~d tpe de~ailed repprt was recejved. 
I fully accept that at that stage the Miqistry could ha~e 
sent a reply stating that we have rect=i'Ved tlU5 iJUort'Jlati.qn 
and we request for moTe tim.~ for giving further infor-
mati>n. But ,the Officer con.cerneq. had by that ttme 
reverted to the Textile Commissioner's ~e. Then,t4e 
inquiry question came up as to who should conduct the 
inquiry. The Textile Commissioner was authorised to 
conduct the inquiry. Of course, this is no explanatiQn 
for not asking for time and requesting the Lok Saqha 
Secretariat to place the facts before the authorities con-
cerned. I am not in any way saying all thts as· an expla-
nation. I am just recalling what happenei:l in· chronO-
logical sequez:tce. The Textile CommiSsioner . o~;.n,d 
the information and forwarded it. But by that ti~e the 
CBI had also come in and we were also asked to explRin 
it before the Committee. 

There was an opportuni tyfor us to ask for extension of time. 
Apparently, this ,has not been availed of." 

28. The Committee feel that nothi~1 could prevent the MiDis," 
from being cautious if they had given the information that !W. 
already at their disposal and ask for mor~ time for l,yu.g further 
mformation on the Table of the House.' The Commi~tee desire to 
emphasi2i!that efforts should always be made to furn'ish as much 
information as is readily available at the time of replying the 
,question on the floor of the Ho~se and fumis~ the r~t of the in-
formation as soon as possib~e . 

.29. In reply to a question as to whether there was any machinery 
in the Ministry of Commerce to look into assurances given by the 
Minister and to see that they were fulfilled in tirpe, the Secretary, 
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Foreign Trade, Ministry of Commt!'rce, informed the Committee-
that-

"There is a special Register kept for watching Parliamentary 
assurances. It is the responsibility of the dea1i~g officers 
to fulfil the obligations and undertakings given by the 
Minister on behalf of the Department concerned. In this. 
particular case, as I have explained the position, we 
'could have reported it to the Parliament earlier, at the 
point of time when the report was received from the 
Cotton Corporation. We could have given that informa-
tion at that stage. I admit, there was an omission." 

30.. As eases of long delays in the implementation of assurances 
pertaining to Ministry of Commerce continue to come to their notice, 
the Committee urge the Ministry of Commerce to tak" vigorous. 
steps to see that the machinery or the cell looking into the work of 
impIamentation of ttie assurances is more watchful to ensure tltat 
the assurances are implemented in time or in case of difficulties 
being faced by them in the implementation of assurances within the 
stipulated period of 90 days, extension of time· is asked for and the 
Cemmittee informed from time to time about the progress .. ade in 
the eolleetion of the information. 

As tbe matter is DOW under investigation by the CDI, the Com-
.. ittee 'Woulld await tbe outcome of the investigation. 
(ii) Delay in the .implementation of the assurance given in reply 

to UnstMred Question No. 5422 on the 20th Dek:ember, 1974 
regarding advance import entitlement given to MIs. Hindwtan 
Lever Limited. 

31. The Committee have beein informed that the Ministry of 
Commerce requested throug.h the Department of Parliamentary 
Affairs for the extension of time-limit for the implwnentation of this 
assuranc~ upto 30th September, 1975. The following reasons had 
been advanced by the Mini'stry: 

"The information was called for from the Regional Licensing 
authorities for fulfilment of the assurance. The informa-
tion received from the licensing authorities has been 
scrutinised. The scrutiny has revealed that some in-
formation is necessary from the office of the Joint' Chief 

Controller of Imports and Exports, Bombay before the 
assurance given to the Parliament could be fulfilled. The 
Joint Ch~ef Controller of Imports and Exports has been 
requested to send the required information on top prio-
rity basis." 
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32. The assurance was reviewed by the Committee along with 
other pending assurances of Twelfth Session of Fifth Lok Sabha at 
their sitting beld on the 12th November, 1975. The Committee had 
observed vide their Fourteenth Report, Fif.th Lok Sabha (Page No. 
21) as under:-

"An extension of time upto 30th September, 1975 had been 
requesten by the Government in this case. No further 
extension had been asked for nor any eXAlanations given 
for non-implementation of the assurance. As the pertod 
of extensi'on was already over and the assurance was 
pending for a long time, the Committee decided to hear the 
representatives of the Ministry of Commerce regarding 
the reasons in detail for the non-implementation of the 
assurance." 

33. The Committee have been further informed that on the 
13th November, 1975, another request ,had been received from the 
Ministry of Commerce through the Department of Parliamentary 
Affairs for the extelnsion of time-limit upto the 31st December, 1975 
for the implementation of the assurance. The sall}e reasons as 
mentioned in paragraph 31 ibid were put forth by the Ministry. 

34. At the beginning of the evidence, the Secretary, Foreign Trade, 
informed the Committee that a meeting of the Advance Licensing 
Ct)mmittee was scheduled for the 16th December, 1975 when final 
decision on this case would be taken and it was hoped that more 
extension of time would not be asked for afterwards. 

35. The Committee note that the assurance was given on the· 
20th December, 1974 and the first extension was asked f,r on 30th· 
J1me, 1175. The Committee are unhappy at this loDe delay from 
December, 1174 to June, 1,975 in asking for extension of time in the 
8rst instance. 

36. With regard to the delay, in implementation of the assurance, 
the Secretary, Foreign Trade, stated: 

"The last date was 16th April, 1973; that was last date of 
licence. We had to find out dates of actual import, with-
in which period they discharged export obligation. Thts. 
had to come from JCCIE's Office. There was overpay-
ment on import entitlement licence and cash assistance. 
These had to be sorted out and final reply given." 

37. The Committee wanted to know if for such cases there was a 
register or ledger maintained in CCl's office to show whether export 



· ~rantee or commif¥1ent was honoured or not. The f)ecr~~ry, 
'foreign 'Frade, clarified the position thus:-

"There ia a separate system and this is for watching the export 
obligation. We are also kept informed about it. No' ftrtn 
can get away without fulfilling their commitments.' If 
tl}ere is error, a::tion is taken." 

38. In 'this connection, the Export Commiss1pner of thl'! Office of 
,eel & E stated asfollows:-

., 

"The licences are issued by our regional offices located at the 
ports. Hindustan Lever factories are 80t the various ports 
of India. So we were obliged to collect that information 
from almost all our licensing offices. It is the licensing 
offices which maintain the register for the issue of licences 
and they would watch the export obligations against those 
licences." 

The Secretary, Foreign Trade, further elUCidating the matter 
'stated:-

"The Committee sanctions an advance licence entitlement. 
Based on that the actual licences are issued by the port 
offices. The question was about the advance licence. We 
would have said that the Committee has passed an order 
about this and this was within our information." 

39. The Secre,tary, Foreign Trade assured the Committee that com. 
plete information would be furnished soon after the 16th December, 
1975. . 

fO.Tbe CouamUtee feel that substantial infannation CGOId have 
Jtee. Pl'eG at the time of BnSwerina'this, Question. They trust that 
the assurance will be implemented at an early date. 

, 41. The Committee also examined representatives of the Ministry 
()f Energy in regard to the delay in implementation of the following 
jtwo assurances which had been pending for long periods:-

(1) Assurance ariSing out of the reply given to Unstarred 
Question No. 1206 on the 20th November, 1974 (Appendix. 
In) regarding accidents in coal mines of Madhya Pradesh; 
and 

(2) Assurance arising out of the reply given to Unstarred Ques-
tion No. 2376 on the 27th November, 1974 (AI?pendix-I,V) 



I) 

regardiOi increase in the incidence of T.R. ad Filaria 
among coal mine worlter •. 

(i) Delay i1t tM implementation oJ cwunm~ gWen in. replu 
to U",tGn'ed Quemon. No. 1206 on. the 20th November, 
1974 regerding aociden.t. in. coed mine. of Madh,a PrtJde.h.. 

42. The asauranee was reviewed by the Committee along with 
.other pending assurances of Twelfth Session of Fifth 1.011 Sabha at 
their sitting held on the 12th November, 1975. The C~ittee had 
.observed vide Fourteenth Report, Fifth Lok Sabha (Page No. 25), 
as under:-

"The assurance had neither been implemented nor aDY; erc:ten-
sion requested by the GQvernment. The steps taken br 
the Government to collect the information had also nat 
been communicated to the Committee. Tbe Co,mmittee 
felt that: the delay in furnishing the information to the 
House forefeited the purpose of the question, as Members 
were interested in knowilli the amount of compenMtion 
paid. The Committee regretted the casual mann .. 
in which the Government had treated this al&Ul'ance. The 
Committee, therefore, decided to hear the representatives 
of the Ministry of Energy regardinl the reasons in detail 
for the non-implementation of the assurance." 

43. The Committee pointed out to the representeJt1ve of the MiDis-
try of Energy that after the above assurance was given on the 20th 
November, 1974, no follow up action was taken by the Mini&trJ. 
According to the existing practice, the assurances were required to 
be fulfilled within 90 days. In case of genuine difficultiu, ~ Minis-
try could approach the Committee. For full one year no intl.ma.tl~ 
regarding action taken to Implement this assurance was sent to the 
Committee by the Ministry nor any extension of time asked for and 
'soon after the note regarding evidence by the Committee was sent, 
the Ministry furnished the complete information in reply to the 
question. When the Committee asked the representative of the 
'Ministry to explain the position regarding collection of the informa-
tion during the intervening period, the Joint Secretary, Department 
<JIf Coal submitted as follows:-

"We admit that there has been a delay which is un-justtfied. 
And so we apologise. The information could have been 
given in a shorter time than bas been taken. • • • 

We have sent a reply on the basis of information we could 
collect. You would see the question is of a detailed nature. 

'2322 LS-2. 



14 

There were some' figures which we had to reconcile by 
I sending some pMpleatound and finding out what the cor-

rect figures were. This relates to certain accidents that 
\ took pla<:ein all thecod.mines in M.P. in '72-7:3' and '73-74'. 
It was not difficult to get details of the persons killed/in-

'jtU-edj what was difficult to. get was the amount of com-
, pEmsation paid in ea~h case: We'have now compiled the 
information with all these details. 'This was a time-con-
suming process. We had to collect this from so ma'ny 
mines." 

• '44. The Committee feel that part of the information as to tile posi-
tion after nationalisatiJop could have been Jiven at the time of aus-
-t.VerlDar',the question. They are of the view that a machinery should 
,be evolved whereby whenever there was an accident in a mine, the 
;persons in charge there should send the information immediately to 
· the Ministry concerned. 'the information regardin, compensation and 
other matters could follow. 

45. The representative of the Ministry was not clear as to whether 
1t:'Was in order to furnish pall't t()[ the information in part-fulfilment 
of ' the assurance. ' The Committee invited the attention of the repre-
sentative of 'the Ministry to the recommendation of the Committee' 
contained in para 8 of their Ninth Report (Fifth Lok Sabha) accord-
ing to ~'hich part of the informatitOn could be furnished fo the House 
in the tirst instance and rest of the information periodically there-

',a,fter.Thereupon, the representative of the Ministry admitted that 
70 pel'sent of the i'nformation was collected within a month of giv.-
fug of the assurance and could have been supplied much earlier. 

r ; 

4f. The CoJDJD4ttee are conStrained to observe that recommend a-
'tit)DS 'o! the Committee are n~t being studied and given the attention 
)bey deserye in the Ministry of Energy. This has resulted in avoid-
:~b.le delay in ~e h:nplementatIon of the assurance. 

41. The Committ~e trust 'all the Ministries would enjoin upon 
· their staff deaUng with implementation of assurances given on the 
· Boor of the Lok Sabha to keep a careful note of the observations/ 
recommendations of the Committee, so as to enable them. to be better 
equipped for prompt and adequate action for implementation of the-
aasurances. 

48. The Committee have now been informed that this assurance 
has since been implemented and a statement showing implementationl 
was laid on the Table IfJff Lok Sabha on the 9th January, 1!l76i 



IS 
(ii) Delay in implementation of assurance given in reply to Unstar­

red Question No: 2376 on the 27th November, 1974 regarding i~ 
crease in incidence of T.B. and Filaria among coal mine workers.; 

49. The assurance was reviewed by the Committee along with 
other pending assurances of Twelfth Session of Fifth Lok Sabha at 
their sitting held on the 12th November, 1975. The Committee had 
observed vide their Fourteenth Report, Fifth Lok Sabha (,Page No. 
26) as under: 

"The assurance had neither been implemented nor any extension 
requested by the Government. The Committee deprecated 
the casual manner in which the Government had treated 
this assurance. The Committee, therefore, decided to hear 
the representatives of the Ministry of Energy in order 
to know the reasons in detail fur the non-implementation 
of the assurance." 

50. In regard to reasons for delay in implementation of the assu-
rance, the Joint Secretary, Department of Coal, stated as foIlows:-

"We have not been able to compile the information even now. 
We have got some information. We are getting informa-
tion from different mines and collieries from different 
sources and are trying to compile them. We thought we 
would place the latest compilation before you,.but we found 
there were some discrepancies. I have got the draft here, 
but we are not satisfied with it. Yesterday we got some 
managing directors to Delhi snd have asked them to give 
details in a certain proforma so that we could tabulate them 
in a systematic, meaningful manner and then present it: to 
the Committee. 'f 

In the case of TB/Filaria, for which information has been a.sked, 
whether they have gone up after nationalisation or not, 
we have got information about what, happened. after na-
tiooaJisation, but as for the period prior to nationalisation, 
with which the comparison has to be drawn, we could not 
get the correct information. I have got some information 
but am not satisfied with it. We are doing our best to get' 
the information." 

51. The Committee are of the opinion that on Ithe basis of the 
.tatistics for the last two years, a ~nclU8i1on could have been reached 
ad reply given at the time of answerinl' the question that the inci-
deace of these diseases was on the increase or decIme and what steps 
had been taken in this direetion. 
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In this connection, the representative of the Ministry, eXplained 
88 uncIer: ..... 

"We can definitely give the information on the second part, i.e. 
full details abotlt the steps we have taken, and how much 
Of adcSitiottal I.dlities for medical help have been provided 
aftet DltionaIiaation, or even before It. But in regard to 
the first part, we could 'not compile the information cor-
rectly. But we are provit\ing adequate medical facilities, 
since nationalisation. 

'!be fitst point waa whether the number of cues was going up, 
or down. We hm lOme conflicting reports on it 

Our impression was that they are not. We tried to substantiate, 
with reference to facts, as to how many cases were being 
registered. In some of the areas, the number was going 
up and in others, down. Till yesterday, we were not able 
to giVe the information. About the second part, viz. aug-
mentation of facilities, i.e. how many hospitals have been 
opened and how many beds have been added from year 
to year, information has been collected. 

Our eollieries are under 5 different companies, a.fter nationalisa. 
tton. I.n addition to the collieries themselves, the Labour 
Welfare Organisation of the Labour Ministry runs a num-
ber of hOllpita1s; and they register cases. We try to compile 
the nwnber of cases ftom six places." 

SI. The Committee need hardly emphasize that this question in-
volves the health of the large number of coal mine worken and has, 
therefore, great importance and urgency. Unless such information 
is cU1'l'elld,. aHilable with the Government, it would not be possible 
lot them to take preveilltive and remedial steps concern.tDg the health 
of the t'Oll..mers. The ComMittee reel that some information which 
was ay.llable ought to have been suppHed at the time of answering: 
the que!ttion In View of the importance of the matter but the Mem-
bers had not been provided with any kind of answer thoUgh ODe year 
had passed. 

53. The representative of the Ministry further stated as under:-

"Miners themselves are worried about these things. Even 
though the information on the subject was not given due 
to certain failures on the part of the Ministry, the fact that 
additional steps have been taken, cannot be denied. Merely 
because it has not been reported, We cannot conclude that 



11 

steps have not been taken. I will be able to give the infor. 
mation within 10 da:ys. But we were, unfortunately, try· 
ing to compile the total information before giving it. Here 
also, about 80 per cent of the information could have been 
given within 3 months' time. Not even one year, it could 
have been covered in 6 months. Within 1 month, we can 
easily compile information as to the steps taken." 

54. The Committee take • seriQUI view .f the matter that there 
was no response from the Ministry for a long time and no extension 
of time was asked for implementing the assurance. The Committee 
had recommended in their previou. reporta thaIt the impiementin, 
machinery or the Special Cell should " fol1Ud ia .U til.- JifiDistries, 
Departments. U that has not been doge 1D tbe ~tl'y of Energy. 
proper steps should be taken in this direction, so as to reorgaaise or 
revitalise the implementation machinery 50 that such situations 
mieht not arise in future. 

55. The Committee note with satisfactioa that this asSUl'lUlC8 ba. 
since been implemented vide statement laid on the Table of the 
House on the !Jih January, 1976. 

VDI. Position of pendinl' assurances perteiDbll' to F9w'tb and Fifth 
Lok Salma 

56. A statement showing the position of assurances pertaining to 
F~ and Fifth Lok Sabba pending implementation by Government 
as on 19th January, 1918 is given at Appendix V (Part (i) and Part 
(ti) respectively]. The Conamittee are I'lad to QDte that tbere is ap. 
preeiable improvement recently in clearing peDding assurances. How. 
ever, some cases lIave come to the netiee of the CemaIitUe "ere 
long delays have taken place in implementation of assurances given 
on the floor of the Ilouse, which ill repe«aWe. They trust that the 
tiem.po of iJnplementation of the pending assurances will be maintain-
ed by the Ministries. 
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Seventh Sitting 

The Committee sat on ThUtrsday, the 11th December, 1975 from 
11.00 hours to 12.30 hours. 

PRESENT 
Shri B. K. Daschowdhury-Chairman. 

2. Shri Syed Ahmed Aga 
3. Shri Jagadish Bhattacharyya 
4. Shri Narendra Singh Bisht 
5. Shri B. R. Kavade 
6. Shri Kinder Lal 
7. Shri Sarjoo Pandey 
8. Shri Mulki Raj Saini 
9. Shri Ramshekhar Prasad Singh 

10. Shri Satyimdra Narayan Sinha 

SECRETARIAT 

Shri K. D. Chatterjee-Chiej E:xaminer Of Questions. 

Shri S. N. Khanna-Senior Eallminer of Questions . 

• • • • • • 
Review oj pending assurances pertaining to Thirteenth Session, 

Fifth Lok Sabha 

MEMORANDUM No. 110 

4. The Committee took up for consideration Memorandum No. 110 
(item Nos. 1-63) for the purpose of reviewing assurances pertain-
ing to the Thirteenth Session of Fifth Lok Sabha (first batch) 
(details given in Annexure-I). 

The observations or recommendations made by the Committee 
. seriatim on the 63 pending assurances are as under:-

St. No. I.-An extension o·f time upto the 31st October, 1975 had 
been requested by the Government for UnR1ementation ·of the 

·Paras 2 and 3 relate to other matters and have accordingly been 
omitted. 

.1 18 
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assurance. No further extension had been requested. As the period 
of extension was already over, the Committee desired that the 
assurance should be implemented without further delay .. 

Sl. No. 2.-The Committee considered the request of the Govern-
ment for extension of time upto the 3rd January, 1976 and agreed 
to grant the extension. 

Sl. No. 3.-An extension of time upto the 15th December, 1~75 
had been requested by the Government in this case. As the perio,d 
of extension was about to be over, the Committee decided to watch 

. the implementation of the assur~e. ' ' 

Sl. No. 4.-A request for extension of time upto the 29th February, 
1976 had been received. The Committee agreed to' grant·· the 
extension. 

S!. No. 5.-The Committee considered the request of .the G.o.vern-
ment for extension of time upto the 24th February, 1976 for imple-
mentation of the assurance. The Committee agreed to grant,the 
·extension. 

Sl. No. 6.-An extention of time upto the 5th Nov~mbe~, ,1975 
had been requested. As the period of extension was over; 'the 
Committee wanted to know the reasons for delay in implementation 
of the assurance and desired that it be implemented expeditiously. 

S/!. No. 7.-A request for extension of time upto the 3rd Dece~­
ber, 1975 had been received from the Government. The period of 
extension was over. The Committee decided to watch the, imple-
mentation of the assurance. '\ 

Sl. No. a.-The Government had requested for extension o~ time 
upto the 3rd September, 1975. No further extension had been 
asked for. As the period of extension was long over, the Com-
mittee wanted to know the reasons in detail for the non-implemen-
tation of the assurance and desired that the assurance shOuld be 
implemented without any further delay. ' 

Sl. No. 9.-The assurance had neither beenimplerbented 'hO!;, 
any progress intimated in regard to collection of the information. 
The Committee wanted to know why ~tension of time was no't 
asked for and 'desired that the assuranCe shOUld be implemented 
expeditiously. 

Sl. No. lO.-An extension of time for implementation of tht 
assurance upto the 3rd December, 1975 had been, requested. The 
period of extension was just over. The Committee desired to- lmow 
the progress made so far in collecting' the" informatiol'1and : .th~ 
reasons for delay. ,' .• ~~rJl 



Sl. No. n.-The Government had. requested for extension 01 
tame up&o the ~lst December, 19'15 for the implementation of the 
... uraDCe. The Committee agreed to grant the extension. 

St. No. n.-The assurance had neither been implemented nor 
any extension requested by the Government. The Committee 
~ that no intimation with regard to the action taken to 
implement the assurance had been communicated to them nor 
l'oaBOIlS for delay intimated. The Committee deplored the attitude 
of the Government with ~d to this assurBl'1Ce aDd desired to 
know the le8SOllS for delay in collectiDg the information wb:ic:h was 
of a simple nature and the reUOAB w~ ·atellslon of time was BOt 
asked for. 

Sl. No. 13.-The Government had requeated for extension of 
time upto the 30th November, 1975 for implementing tbe assur-
ance. As the period of extension was over, the Committee desired 
u.t the aillur8l'lce tJhould be implemented without further delay. 

S'. No. H.--.A.nextllllion of time upto the ~th November, un6 
had been requested in this case also. As the period of fttenaioft 
W$S over, the Committee desired that the assurance should be 
11nplemented expeditiously. 

>81.110. '16i~The period of extension of time ul*> the 8th Decem-
ber~ ,Jqret(UIIItad·w .impJe~g tkeusurance was j·ust over. 
The Committee decided to watch implementation of the assurance. 

Sl. ·No. l&-Ane:xterasloa at timeupto ·the 17th September, 1975 
h.ad ~ reqUlWted. The period of extension was lonl over. Tbe 
Committee were surprised to note that no further extension (jf 
time had been requested for in this case nor had the aa8lU'ance 
been implemented by the Government. The Committee were un-
happy and d~ired to know the reasons therefor. They wanted to 
know the progress made in collecting the information and desired 
that SUitable steps may b~ taken to implement the assurance with-
out further delay. 

SI. No. 1 'l.--A:A st.ASion of time upto ·tbe 17*la December, 1975 
ba4 bNnreqaaeKed. T_CommUMe aaree<i to grant the ex.$eD-
flion. As the period. of ~teDiion was about to be overt the C0m-
mittee decided to watch the implementation of the a&SUl'-8nce. 

SZ. No. l8.-The Government had requested for extension of 
be upto the Sht Aupst, IJ76. 'rae period at extefls10n was long 
~r. 'Jibfurther atelilionhadbeen reqeeatei tnWs 108Be. All 
... 'UIW'8IlGe reletect *" aD t1npwtmt natter ccmnrnJDg DOD-
<payment 01 d:Ia to ame-.gr0lW'1ft'; :tIIe 'C0IIJmtttee deairetl that tile 
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Government should take vigorous ateps to implement the _uranc., 
at the earliest. 

Sl. No. 19.-The Government had requested for extension of 
time upto the 24th December, 19~. The Committee agreed to 
grant the extension. 

8L No. 20-The assurance had been given on the 24th March, 
1975 that the information is being collected and will be laid on 'the 
Table of the House, as soon as it was received. But neither the 
iDformation hacf been laid on the Table of the House nor any 
request made by tfte Government for extension of time in imple-
menting the a'Ssurance. As the infonnation was to be collected 
locally, the Committee took a serious note of the delay in implemen-
tation of the assurance and desired that reasons for delay together 
with the progress made so far in collecting the information should 
be communicated to the Committee at an early date. The Com-
mittee further desired that suitable steps may be taken by the 
Government to implement the assurance expeditioualy. 

81. No. 2,1.-1n this case also, neither the assurance had been 
implemented nor any extension of time requested. The Committee 
desired that action taken so far in the matter should be communi .. 
cated to them explaining reasons for delay and the assurance 
should be implemented without any further delay. 

Sl. No. 22.-.An extensioIl of time upto the 24th October, 1976 
had heeD reqwtSted. The period of exteu1oD. was over, and DO 
.further reque&t was made for extension of time. The Committee· 
cIesired that the I18l1raJlCe should be implememed expeditiously. 

Sf.. No. %S.-An extension of time upto the 31st January, 1976 
for implementation of the assurance had been received. The Com-
mittee agreed to grant the extension. 

Sl. No. 24.-Tbe Committee noted with surprise that the assur-
ance which was given on the 7th April, 19'15 had neither been 
impleIDellted by the Government nor any extension of time ukect 
fer. A. the IIII8lJI'8D.Ce ... pending for a long time, tile Committee 
...... 'tq Rear tile repreBl!lDtatives of the MiDistry of Agriculture 
ad Jrti&Iatl- ill regard to the delay in the implementation of U. 
UIQl"aaee, 

sr.. No. 2~.An extension of time upto the 7th January, una bad 
been requested by the Government The Committee agreed to 
cnmt Ule _teulen. However, daey want.edto know tlae reuolUl 
... delq ill iIDplemeatiIC \Ae ...uraDoe. ..' ••.. &. 
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Sl. No. 26.~An extensiorl'nf time upto the 7th October, 1975 was 
requested. The Committee noted with regret that neither the 
assurance had, been implemented so far nor any further extension 
of time requested by the Government. As the assurance related to 
an important matter affecting public health, the Committee decided 
to call the representatives of the Ministry of Agriculture and Irri-
gation in order to hear from them the reasons in detail for delay in 
the implementation of the assurance. 

Sl.No. 27.-The, Committee considered the request of the 
Government for extension of time upto the 15th January, 1976 for 
implementing the assurance and agreed to grant it. 

Sl. No. 28.-A request for extension of time upto the 15th Sep-
tember, 1975 had been received which was long over. The Com-
mittee noted with regret that the assurance had neither been 
implemented nor further ~xten~ion of time requested by the Gov-
ernment. The Committee expressed their displeasure at the m~nner 
in which the Government had treated this assurance, as the Gov-
ernment had not even reported to the Committee about the pro-
,gress made in collecting the information. The Committee desired 
that active steps should be taken by the Government to implement 

. the assurance without any further delay. 

SI. No. 29.-An extension of time upto the 30th September, 1975 
had been requested by the Government. The period of extension 
was long over. The Government had neither implemented the 
assurance nor asked for further extension of time. The Committee 
regretted that the Government had not intimated the progress 
made in collecting the information and desired that the assurance 
should be implemented without further delay. 

Sl. No. 3O.-An extension of time upto the 31st August, 1975 had 
,been requested by the Government in this case. The period of 
'extension wa'S long over. The Government had neither imple-
mented the assurance nor asked for further extension of time. The 
. Committee felt that the delay in furnishing the information defeat-
ed the very purpose of asking the question. As the assurance I 

~related to the need for setting up a full-fledged fire fighting service 
in a newsprint plant, the Committee desired that urgent steps may 
be taken by the Government to furnish the necessary information 
to the House. 

;,Sl. No. 3t-An extension cif time upto the 31st January, 1976 
had been received from the' Government. The Committee agreed 
to grant the extension. 
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Sl. No. 32.-An extension of time upto the 31st January, 1976 

:had been received from the Government. The Committee agreed 
to grant the extension. 

Sl. No. 33.-An extension of time upto the 31st December, 1975 
had been received from the Government. The Committee agreed 
to grant the extension. 

S'i. No. 34.-The assurance hact neither been implemented 50 far 
nor any extension of time requested by the Government. The 
Committee were distressed. to note that the Government had not 
aven cared to inform the Committee about the steps taken and the 
,Progress made in collecting the information. The Committee 
deplored this tendellcy. As the assurance related to an important 
matter affecting public health and in order to know the reasons in 
,detail for the delay in implementing the assurance, the Committee 
decided to hear the representatives of the Ministry of Agriculture 
and Irrigation with regard to this assurance. 

ST.. No. 35.-A request for extension of time upto the 27th Octo.-
ber, 1975 had been received from the Government. No further 
:extension of time had been requested. The Committee desired 
that the assurance should be implemented expeditiously. 

Sl.· No. 36.-A request for extension of time upto the 28th Sep-
tember, 1975 had been received in this case. The period of 
extension was long over. The Committee regretted that neither 
'the assurance had been implemented nor reasons for delay intl-
mated to the Committee. The Committee desired that Govern· 
ment should take active steps to implement the assurance without 
any further delay. 

S1. No. 37.-A request for extension of time upto the 27th Octo-
ber, 1975 had been received in this case. The period of extension 
was long over. The Committee regretted that neither the assur-
·ance had been implemented nor the reasons for delay intimated to 
·the Committee. The Committee desired that Government should 
:take active steps to implement the assurance without any further 
delay. 

Sl. No. 38.-A request for extension of time upto the 28th Octo.-
ber, 1975 had been received. The period of extension was long 
over and the assurance had not been implemented so far. As . the 
Information to be collected was of a simple nature, the Committee 
aesired that the assurance should be implemented expeditiously .. 

Sl. No. 39.-A request for extension of time upto the 30th Sep-
tember, 1975 had been received in this case. The period of exten-
sion was long over. The Committee regretted. that neither the 



assurance had been implemented nor reasons for delay intimated to· 
the Cocnmittee. The Committee desired that Government should 
take urgent steps to implement the assurance without any further 
delay. 

St. No. 4O.-The assurance had been given on the 28th April, 
1975. It had neither been implemented nor any extension of time' 
asked for by the Government. The Committee desired that pro-
gress made in collecting the infonnation may be intimated to them 
along with the reasons for delay. 

Sf. No. 41.-An extension of time upto the 28th August, 1975 hac! 
been requested by the Government. No further extension had 
been asked for nor the assurance had been implemented. The 
Committee wanted to know the progress made in the matter of 
collection of the information and desired that the assurance be 
implemented without any further delay. 

S!. No. 42.-An exteaaioo of time u.pto the 15th Novemb«, 197. 
had been requested. As the period of extension was over, the' 
Committee decided to watch the implementation of the assurance. 

8l. No. G.-An extenBion of time upto the 27th October, 19'15' 
had been requested. As the period of extension was over, the Com-
mi\tee Gecided to watch the implementation of the assurance. 

,s,. No. ,".-The Committee regretted to note that the assurance' 
had neither been implem8l'ted DO!' aay extension of time requested 
by the Govermnent. '11ley deplor.s the mana.er in which the 
Government had treated this assurance as they had not even 
communicated the progress . made in tollecting the information to 
the Committee. As the Committee wanted to know the reasons in 
detan foe the delay in implementing the assurance, they decided to 
examine the r~presentatives of the Ministry of AgricuY:ure and 
Irrigation in this connection. 

Sl. No. 45.-ln this case also, the assurance had neither been' 
implemenW nor any request for extension aJ. time made by the 
Govemmerat. The Committee decided to bear the represeatatives 
of the Ministry of Agriculture and Irrigation along with the at8\U'-
ance mentioned at 81. No. 44:. 

St. No. 4G.-Tbe assurao.ce had neither been implemented IlOI' 
anyexteRsion of time asked for. The Canunittee tIook 8IeliGus DOte-
c:Jl the matte'r and desired tolmow the reaaooa why the iafonnatiOD. 
which w.s of a simple natw-e had not been ~ted so f8l" aacI DD 
iAtirnat.Mn sent to the CommiUee. They desired that the assurance-
should be im.plemeaied without any further delay. 
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Sl. No. 47.-The 888\JGD'Ce had neither been implemented nor 

:any extension of time asked for. The Committee took lerious note 
-of the matter and desired to know the reasons why the information 
which was of a simple nature bad not been collected so far and no 
intimation sent to the Committee. They de&iNd that the assurance 
should be implemented without any further delay. 

Sl. No. 48.-An extension ot time upto the 5th February, 1976 had 
been requested by the Government for implementing this assurance. 

'"The Committee agreed to grant the extension. 

Sl. No. 49.-A request for extelllion of time upto the 5th Septem-
ber, 1975 bad been received in this case. The period of extension 
was long over. The Committee regretted that neither the assurance 
had been implemented nor reasons for delay intimated to the Com-
mJ.ttee. The Committee desired that the Government should take 
Vigorous steps to implement the assurance without any further 
delay. 

Sl. No. SQ.-An extension of time upto the 5th February, 1976 
had been requested by Government for implementing the assurance. 
The Committee agreed to grant the extension. 

Sl. No. 51.-The assurance had neither been implemented nor 
any extension of time requested by the Government in this case. 

· The Committae expressed their unhappiness that no intimation 
with regard to the action taken to implement the assurance had 
been communicated to them nor reasons for delay intimated. The 

'Committee desired that the assUrance should be implemented 
·expeditiously and in the meantime reasons for delay and failure to 
· ask for extension of time explained. 

Sl. No. 52.-No extension of time for implementation of the 
assurance had been asked for by the Government. The Committee 
regretted that no intimation with regard to the action taken to 
implement the assurance had been given to them nor reasons for 
delay had been communicated. The Committee felt that informa-
tion asked for in part (a) of the question, namely, the names of 

· public sector enterprises at present being looked after by the Minis-
try and the amount of investment in each case, should have been 
available in the Ministry itself and should have been furnished to 
the House at the time of answering the question. The Committee 
took a serious view of the matter and desired that the assurance be 
implemented without any further delay. 

Sl. No. 53.-An extension of time upto the 4th November, 1975 
had been requested by the Government for implementation of this 
assurance. As the period of extension was over, the Committee 
· decided to watch the implementation of the assurance. 
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S,Z. No. 54.-A request for extension of time upto the 5th, 
Japuary, 1976 had been received. The Committee agreed to. grant 
the ex.tension. 

1,1 

, SZ. No. 55.-A request for extension of time upto the 2nd' 
January, 1976 had been received, The Committee agreed to grant 
the extension. 

SZ. No. 56.-A request for extension of time upto the 21st Sep-
tember, 1975 han been received in this case. The period of exten- , 
sion was long over. The Committee regretted that neither the 
_urance had been implemented nor reasons for delay intimated to 
the. Committee. The Committee desired that the Government 
should take active steps to implement the assurance without any 
further delay. 

'Sl. No. 57.-A request for extension of time upto the 30th Sep.-
tember, 1975 had been received in this case. The period of exten-
sion was long over. The Committee regretted that neither the 
assurance had been implemented nor reasons tor delay intimated to. 
the Committee. The Committee desired that the Government 
should take active steps to implement the assurance without any 
further delay. 

SZ. No. sa.-No extension of time had been requested by the 
Government in this case. The Committee felt that atleast some 
information should have been furnished. The Committee desired 
to know the reasons for delay in the implementation of this assur-
ance. 

81. No. 59-A request for extension of time upto the 25th August, 
1975 had been received in this case. The period of extension was 
long over. The Committee regretted that neither the assurance 
had been implemented nor reasons for delay intimated to the Com-
mittee. The Committee were surprised to know that no further 
extension of time had been asked for in this case. They desired 
that the Government should take active steps to implement th'e 
assurance without any further delay. 

Sl. No. 60.-The information had neither been furnished to the 
House nor any reasons intimated to the Committee 'for the delay. 
As the assurance was given on the 25th April, 1975, the Committee 
felt that the Government had taken unduly long time in fulfilling 
the assurance. The Committee desired that the requisite infor-
mation which would be readily available in our Trade Missions· 
abroad should be furnished to the House at an early date. 
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SZ. No. 6l.-An extension of time up to the 31st December, 1975-

had "been requested. The Committee agreed to grant the extension. 

Sl. NQ,. 62.-:-The Committee were surprised to note that no inti-
mation with regard to this assurance had been received from .the 
Government. . The Committee desired to know the progress made iq 
the matter of collection of the required information. 

Sl. No. 63.-The assurance had neither been implemented nor 
any reasons for delay intimated. The Committee were distressed' 
to note that the. Government had taken unduly long time in col-
lecting the infonnation and deplored the attitude of the Govern-
ment in not asking for extension of time. They felt that the 
Government did not attach due importance to the assurance and 
desired that the assurance should be implemented without further 
delay. 

Requests from the Department Of Pjarliamentary Affairs for exten­
sion of time-limit for the implementation of certain assurances 
given. during the various sessions of Fifth Lok Sabha. 

MEMORANDUM No. 111 
S. The Committee considered requests from the Department of 

Parliamentary Affairs for the extension of time-limit for the imple-
mentation of nine assurances given during the varioUs sessions ot 
Fifth Lok Sabha, as shown in Annexure-II. 

After examining the reasons advanced by the Ministries concern-
ed, the Committee agreed to grant extension of time for the' 
implementation of the assurances upto the period shown against 
each in the Annexure. 

Request from the Department of -Parliamentcwy Affairs feu dropping 
of pn assurance given in reply to Supplementaries on Starred 
Question No. 229 on the 2,7th November, 1974 regarding func­
tioning oj IMPEC. 

MEMORANDUM No. 112 
6. The Committee took up for consideration Memorandum 

No. 112. 

The above assurance was reviewed by the Committee along 
with other pending assurances of Twelfth Session of Fifth Lok 
Sabha at their sitting held on the 12th November, 1975 and the 
Committee had observed as under:-

"No extension of time had been requested in this case. The 
Committee regretted that no intimation with regard to 
the action taken to implement the assurance had been 



communicated to them nor reasons tor delay intimated. 
As the assurance was pending for a long time, the Com· 
mittee desired that it be implemented expeditiously." 

The Ministry of Information and Broadcasting had represented 
through the Department of Parliamentary Affairs that on a careful 
.examination of the relevant portion of the proceedings of Lok 
Sabha, it had been observed that the reply given by the Minister of 
Information and Broadcasting to the supplementary raYed by the 
bon. Member did not constitute any assurance but was only a 
statement of fact. In the supplementary, the hon. Member bad 
enquired about the inquiry against an individual regarding alleged 
-charges of abetting smuggling by him. In his reply, the Minister of 
Information and Broadcasting had stated that the inquiry had been 
held about the overall functioning of the Indian Motion Picture Export 
Corporation and not speCifically against the alleged charges against 
the Jndl vidual which the Member had sought information in his 
.supplementary. In view of this, the reply given by the Minister of 
Information and Broadcasting was only a statement of facts and 
not an assurance given to the House. The Ministry had according· 
ly suggested that the assurance might be deleted from the list of 
Pend4ng Assurances. 

After eonsidering the various aspects of the matter, the Com-
mittee expressed the view that they had reviewed thi'S assurance at 
their sitting held on the 12th November, 1975 as they were of the 
,opinion that the reply given by the Minister of Information and 
Broadcasting was in the nature of an assurance. It appeared to 
the Committee that in the context of the debate relating to the 
supplementary, the expression used by the Minister in the reply 
that "I will decide later" meant that he .ould inform the House 
later about the result of the inquiry. The intention of the Minister 
at the time of answering the supplementary was to furnish the 
information to the House. The Committee, therefore, did not agree 
to drop the assurance and desired that whatever information was 
available as a result of the inquiry should be divulged to the House 
in due (!Ourse. 
Dropping of assurances/fUndertakings/promises given by Ministers 

in respect of matters now falling within the jurisdiction oj the 
State Legislatu:res of West Bengal, Andhra Pradesh, Uttar Pra­
desh and Orissa, consesuent on the revocation of the President's 
ProeIamations issued under article 356 of the Constitution in 
respect of those Stp.tes. 

MEMORANDUM No. 113 
7. The Committee had recommended vide para Nos. 10-12 of 

iheir Ninth Report, Fifth Lok Sabha presented to the House on the 
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~th September, 1974 t~t the assurances in respect of Ute ma~~ 
which consequent on the revocation of President's ProclamatioD.8 
ip. respect of States of West Bengal, Andhra Pradesh, Uttar Pradesh 
,and ()~, now fall within jurisdiction of the State Legislatures be 
4ropped, but necessary information asked for in fulfilment of the 
.assurances (now dropped) should be supplied to the LegislaturM 
concern.ed by the respective State Governments, under intimatioll 
to the Committee. In this connection, the Department of Parll ... 
~tary Affairs had stated in a note dated the 23rd November, 197C 
#aat i~ did. not appear appropIiate for the State Governments cOIl. 
-c:erlled. to pass on the details of the assurances dropped by the Com-
~~~ ~ the State Legislatures concerned. 

~bema~r was considered by the Committee at their sittiDC 
peld on tl;1e 27tQ. January, 1975. As the matter involved constJtu .. 
tiopa! implica~ions, th~ Committee had desired a legal opinion from 
~e ~j.stry of lMiwand. had c:Urec~ that a note miglJ,t be sent bl' 
~e Lok SQ.Pha Secr.et¢at to th~ Ministry of Law ia this connee-
tjo~. The CoII)lll~ttee had postponed further consideration of the 
lnatter'till receipt of the opinion of the ~inistry of 4w. 
~e Committee considered the legal opinion received from tile 

Ministry of Law, Justice and Company Affairs in this connect1oDr. 

'l'h~Ministry of Law )lad in their opinion sta~ tbat: 

"'The Constitution does not contain any proviSion requlrlnJ 
the S~~ Government to supply to the State LegislatUre 
concerned the necessary information asked tor in fulfU .. 
ment of such assurances. Committees on Govemmen~ 
Assurances have been set up in the vario\J8 States and 
their functions have also been laid down in the Rules at 
Procedure for the Conduct of Business of the Legislature 
of the State concerned. The Committee on Governmen' 
Assur~es in the StlJtes is oply concerned with the 
assurances etc. given by Ministers on the Floor of the 
State Legislatures. It would, therefore, appear that the 
supply of information by the Sute Governmept Depart.. 
ments to the State Legislatures, as recommendecJ by the 
Committee is not contemplated under the Constitution. 
The State 'Governments are not legally bound to compl,. 
with the recommendations made by the Committee on 
Govemment Assurances set up by the Lok Sabha and tG 
supply the information to the State Legislatures con .. 
eerned." 

~322 LS.,--3 
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The Ministry ot Law had further stated that: 

I'From strict constitutional or legal point of view any sugga.. 
tion or direction of the Committee on Government Assur-
ances that the necessary information asked for in fulfil-
ment of the assurances be supplied to the State Legisla-
ture concerned by the concerned State Government in 
respect of the assurances given in Lok Sabha under inti-

, mation to the Committee, is not binding and is without 
legal force. However, any information to be supplied 
can only be furnished by the State Government even 
during the President's rule and therefore if the State 
Governments concerned agree to comply with the sug-
gestion of the Committee, it is possible to give effect to' 
the recommendation of the Committee. However, as 
stated, question may arise if the suggestion 4s not 
given effect to by the State Government concerned. In 
that case, as stated earlier there is no constitutional or 
legal obligation on the State Government to carry out 
the suggestion made by the ~ttee." 

In this connection, the Committee considered tbe following 
aspect. of the matter:-

(a) The Members of Parliament also represent the States 
and they are equally interested in the welfare of their 
constituents. For that reason, they ask questions in the 
House and seek information with regard to various 
matters falling within the jUrisdiction of the States, when 
there is President's rule over those States. They, there-
fore, are naturally interested in getting information in 
pursuance of assurances given on the Floor of the 
House. 

(b) Questions asked in Parliament seek information only 
Bnd generally do not relate to controversial matters. 

(c) Questions asked. and answers given, for that matter also 
assurances given on the Floor of the House, become pro-
perty of the House. 

(d) Assurances given in Lok Sabha should be implemented' 
in Lok Sabha. No discussion on the aesurances may~. 
however, be allowed in Lok Sabha as it might amount 
to interference in the sphere of State Legislatures. Mere 
supply of information to Lok Sabha would not amount 
to interference in the State matters. No Member might 
have a right to raise discussion on such matters but he 
should have a right to have information in fulfilment of 
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the assurances given in Lok Sabha. If necessary, suitable 
provision to this e1!ect might be made in the Rules of 
Procedure of Lok Sabha. 

While accepting the opinion of the Ministry Of Law, Justice and 
Company Affairs, the CommiUee suggested that the Government 
might reconsider the matter in the light of the above points. 

The Committee then adjourned to sit again on Friday, the 12t1l 
December, 1975. 
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AI 1111 8th AugNI'. 1~7.s 

(VkI, para 4 of Minutes or- the Seventh Sltthw) 
l'Itt4in, /UJur/J1lCU ,,,taining to Thirte.nth Session, 1975 01 Filth Lok Sabha. 

----"----
I 

S1. 
No. 

Date and 
Reference 

__ --Iou'-" ---------"---------

3 5 
, .. - -------------------
Text of the 

Question/Debate 

, 
Assurance 

given 
Remarb 

-.- --------_._--_ .. _._-------
(MINISTR.Y OF AGRICULTtl'R.E AND IRRIGATION) 

1. SQ. No. 36 
dated 34-2-75 
by Maulana 
bh'aque Sam-
bhali. 

:a. USQ No. 808 
dated 34-2-75 
by Shrl Shib-
banlal SIII:.ona. 

(a) wh~thet' Government 
arc aware that 50,000 
tracton are eitheT lying 
idle or are not fully 
utilized for want of 
apare parts; and 

(b) if 80, State-wisc 
break-up there of and 
the period since when 
lying idle and the steps 
being taken to rectify 
the lituation. 

(a) tbe total number of 
unitl producing Kban-
dud Sugar by hydrau-
llc 8ulphitltion proccss, 
by ordinary 8ulpbita-
don procell and" by 
indipinous method, 
rcapcctively and their 
total production in the 
country State-wise in 
the seasons, 1972-73, 
1973-74 and 1974-75 
upto end of January, 
1975; 

(b) the amount of excise 
duty realised by the 
Central Government 
from I<hand8ll'i SUSI!' 
in each of these yell'S; 
and 

(c) the break up of the 
COtlt production of 
Khandsari Sugar in 
each of these years by 
each of the three pro-
ceasea. 

(a) & (b). Indicat-
ing in general 
terms that there 
was no shortage 
of spare parts, it 
was stated, "The 
information is 
being collected 
and would be laid 
on the Table of 
the Sabha. 

(a) t" (C). The in-
formation is be-
in!J collected from 
the State Govern-
ments and other 
authoritietl con-
cerned and it will 
be laid on the 
Table of the 
Sabha aa early atl 
poasible. 

Request recci,,-
cd from DPA 
for extenaioa of 
time 

(1) on 4+7S 
upto 31-10-'75. 

Request. t'tcci,,· 
ed from DPA 
for extcDliOD of 
time 

(I) on 29-5-7S 
upto 23-8-75. 

(2) on 1-9-75 
upto :13-10-75. 

(3) on 1-12-75 
upto 3-1-76. 
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3· USQ. No. 850 Referrin, to the teply 
dated r\-2-7S g:n to Ullltlaed 
by Shri . R. ation No. 1849_ 
Shukla. the 25-11-74 and 911 

on the 29-7-7. and 
alking 

(a) whethl't inspite of the (b) Information i, Rc~uest ftceiv-
availability of deep being collected c !rem DPA 
borin& rip be1onain, and will be laid for cxttnsion of 
to ntral GroUl\d on the Table of time 
Water Boam. in U .P •• the Sabful. 
the work of COIlSl'Juct- (I) on 21-7-75 
ins exploratory tubew uptO 24-8-75. 
weU. in the ana. com .. 
priaed in Sire. lama- (,) Oft 4-9-7S 
Mha bl~. dittrict upto 15-10-75. 
Balnich (U.P.) is not 
taken up; and 

(b) whether Sir .... I_· 
(3) on 2D-IC>-7S 

IIIIha in Bahraich Dit-
upto 15-12-75. 

trict .e perioclic:aUy 
dected by drouPt. 

tsQ. No. ai3 (a) the .. of dI!Q .... (~)~TheQI. 
I, ... R::uut, receiv-

CbtK'-1S .~.~ 
for . il be- ~m DPA 

~'. 140- . . IkC:ted fr.aaa .,eaualion of 
SdIb t.:: .'~' ::&. Govall- bDle 

the . II ands mcDtlIDd a ret' d\1riIw lilvcr jubilee wiD be~ce on (I) on 29-5-75 
)feU Cll.the BhoodID the TIl of tbe upto 23-8-75. 
moVeaiClit; Sabha whrD ft-

cei.,ed. (2) on 1-9-7S 
(b) . wlaetbft aDJ IHt of 1IIkCJ 23-11"'75. 

die r::n: to .whmn tbi. ia lObe dia- (3) on 1-12-75 
triblged .1 heeD PH- ..ptD 29-2-76. 
PlftdJaad 

(c) wtitt jliecautlena have 
,,"1 .- ~.-.,. 

been 'ldlen to see that 
no exploitation or bun-
gling takes place in 
thilreprd. 

s· USQ.No. 988 (a) whether loan8 given (a) to (d). The in- Requests ~ceiv-
dated 24-2-75 by the Community De- fOImation is be- ed frem DPA 
by Smt Pran- velopmmt and the Pan- Ing eollected from for exteulon of 
JUlbhai Mehta. chayat Department in the St.tes etc. and time 

certain Statts for de- w ill be laid on the 
velopment of tube- Table of the (1) on 28-6-75 
welle have been ob- House. upto 24-8-75' 
tained against bogus 
claims; 

(b) if 10, whethet- the (a) on 13-11-75 
repott of the Auditor uptO 24-11-75· 
General of India on 
the working of the 
Punjab Govmunent 
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~cvcaled that out of 
thc total of 12,127 loan 
caael involviDR RI. 
3' 48 Cl'or1:', 3.090 pc~-
801\1 who had leCURd 
loan. w~ Rs. 61,94 
lakhs did not have 
tube-wclls; 

(c) if 10, whe~ the 
Union GoY'emment 
have takcn aoticc of 
thc lapses or iftcau-
larities of the . Cenlnl 
loans to thc Punjab 
Ciovemnment; aDd 

(d) if 10, what action 
Union GoYel'DlDeDt 
havc taken. 

6. SQ. No. 187 whe~ a largc number 
dated 3-3-75 of agricultural laboUT-
by Sak'vashtl' ert'in 'Weat Bcnph,.c 
M. S. Putty cmninl to thc towas in 
and Tuna Ora- Search of alternative 
on. enmployment.l 

7.l,1SQ. No. 1793 
dated 3-3-75 
by Shrl B. S. 
Chowhan. 

(a) the total quantity of 
foodlt'ains, 'lndigen .. 
OUi or inmported, da-
nmaged/Jcstroyed dur-
ing the ycar 1974; 

(b) the causes theroof; 
and I 

(c) the nmeaaurel taken 
by Ciovernnment to 
checkrecutrCnce there-
of. 

Infornmation in this 
fCSard is beiDa 
eblleetedftoonm the 
Sta~ Ciovern-
meat of Wet.t 

Request received 
fronm DPA for 
ext:enaiob of 
~e' 

Bengal and will (1) on 
be laid on the upto 
Table of the 

14-8-75 
5-11-75. 

'Sabbl. 

(a)·to (c). The re-
quired lnfornma-
tion is being col-
lected and will be 
: laid _tile Table 
of the Sabha on 
receipt of the 
IIIDC. 

Rcqucst • recei-
ved Cronm DPA 
for extension 
oftinme 

(I) on 19-6-7' 
upto 3-9-75. 

(2) on 16-9-75 
uPtO 3-12-75. 
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8. USQ No. 1799 
dated 3-3-75 
by Shri Noorul 
Hucla. 

'9. USQ. No. 1823 
dated 3-3-75 
by Shri Nitiraj 
Smgh. Chau-
dhary. 

3 4 5 

<a) whe~ the Govern- (a) to (c). The Requeat received-
ment'a attention has State Govern- &om DPA , lbr 
been drawn to the situ- ment have been exteDiion of 
ation ariaing out of requested to fur- time 
hiih prices of rice and ni,h the requisite 
paddy in the State of information whi- (1) On 9-6-7. 
Assam during January- ch wUl be laid on upto 3-9-75. 
February, 1975; the Table of the 

Sabha on receipt. 

(b) wheth.et' the reports 
appearing in the preIS 
about semi-starvation 
conditions in the dil-
tdct of CacllBl, Sib-
sagar, Goalpara a, ,1 
Kamrup in the State 
of Assam due to low 
purchasing power are 
correct; and 

(c) whether in view of 
last year'a experience 
in Goalpara district; 
the Union Governmem 
would direct the State 
Government to make 
avaUBble rice and wheat 
at subsidized prices, to 
actually dietressed peo-
ple. 

<.) the number of milch 
cattle annually expor-
ted from Punjab, Har-
yans and West U.P. to 
other places in India; 

(b) the average number 
of years for which 
these cattle give milk 
at placea where they 
are taken and specially 
at Bombay and Cal-
cutta ; 

(c) the percentage of 
their calves that sur-
vived and reached the 
age of four yean and 
more; and 

(d) whether the Govern-
ment have not kept 
trace of the above cat-
tle and allowed millions 
of b~t quality of milch 
cattle and their calvea 
to pe rish, if '0, the 
reasons for thll. 

(a) to (d). Inrorma-
don ia being col-
lected from the 
State 'Govern-
ment and will be 
placed on the 
Table of the Sa-
bha as soon as It 
is received. 
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USQ. No. 1&$1 
dated 3-3-75 
by Shri Sakti 
Kumar Sarkar. 

II. USQ. No. 1984 
dated 3-3-75 
by.Shri Rama-
mar Sbastri. 

J20 USQ. No. 2760 
dated 10-3-75 
by Shri Maha-
deepak Sinab 
Shaky •• 

13. USQ. No. 2768 
dated 10-3-75 
by Shri Mar-
tand Singh. 

3 

Refc:rrin, to the reply 
aiven to USQ. No. 903 
on the I8th November, 
1'974 'reprdir, planta-
tion of quick "roWinI 
speciea anel askin, 

<a) lmoUnt sanctioned 
under the scheme of 
plantation of quick 
,rowing specieS durina 
the plan periods. y,car-
wise upto date; and 

(b) allocation anll~­
diture WIder tAia liC:be-
me,S~~. d~1 
the saiel period. 

(a> whether 1\1_ tiIiIk 
in Uttar Pralletlla ed 
Bihar bave tIieit mm 
f8l'JQS for ,rowint .. -
,arcane; 

(b) if 30. tbe 80,... til 
each of tbeJe lUmI; 
and 

(a) whether coW met .pi, 
tallow is uaect in DIlDY 
industriea; anel 

(b) if so, the names of 
such industriea and the 
steps taken by Govern-
ment to check its use. 

the names of the States 
which have les~ levy on 
the farmers having their 
own tubewells in com-
parison to those farmers 
who depend on public 
irrigation system and. 
detailed information in 
relard to Madhya Pra-
desh. 

4 5 

<a) & (b). It was Requests ree:eiv-
;nUJt-a/itl atated ed from DPA 
that, "Informa- for extension of 
tion for the entire time 
plan periods now 
astIed for is being (1) On 19-6-75 
collected from the upto 3-8-75. 
States and U.Ts. 
and will. be placed (2) On 1-8-" 
on tbe Table of upto 3-10-775-
th~ Sabba as soon 
as It be(:omesava- (3) On 9-10-75 
ilable. upto 3-la-75. 

(a) toCe:). The in-
forinlltion.. has 
beeft ctIJed for 
frca the, Govern-
dleiU¢U.P.and 
IIiIlI6r _4 will be WI_ the Table 
., tie Sabha as 
early as possible. 

<a> &; (b). The re-
CJuired iIlforma-
uon it belDI col-
lected..ztd will be 
laid on the Table 
of the Sabha in 
due course. 

The required in-
formatiOD is be-
ina colle(lted and 
will bo laid on 
the. Table of the 
Sabha. 

Requests receiv-
ed from DPA 
for extension of 
time 

(I) on a-6-75 
upto 3-8-75 . 

(a) on 5-8-75 
upto 3-10-1'. 

(3) on ao-I0-15 
upto aO-II-75. 

(4) on 25-11-1S 
upto 31-12-75. 

Requests receiv-
ed from DPA 
.for extension of 
time 

(I) on I3-6-7S 
up to 31-8-75. 

(a) on 1-9-15 
upto 30-JJ-7S. 
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14. USQ. No. 2800 (a) what is the total num-

dated 10-3-75 ber of tractors, import-
(b) Necessary in-

formation is be-
ing collected and 
would De laid on 
the Table of the 
Sabha. 

Requests receiv-
c:d from DPA 
for extension of 
time 

by Shri Madhu ed and indigenous in 
Limaye. India today; and 

(b) what percentile is in 
operational use and 
what percentage is in 
a state of tiisrepair. 

i~ t1SQ. No. 2806 (a) wbethcrcases of land 
aatea 16-3-75 pabbina in the country 
by Shri NawU arc On increase; and 
Kishore Sha-
rma. (b) if SQ, cases of land 

ir~ in various 
S~ with particular 
re __ cc.. '0 Rajuthan 
~& ·tbe last two 
;.ri ,.nd. the action 
t8te.n aPiost the per-
iQnf ~sible for 
aueh IID4 arabbiJla. 

(I) on 8-7-7S 
upto 31-8-75. 

(2) on 4-9-75 
upto 3D-9-75. , 

(3) .on . 2,1-10-75 
upto 30-11-75. 

(a) & (b). Tne in- Requests receiv-
formation is be- ed from DPA 
ill, collected from for WCJl sion of 
the Statea and time 
will be placed on 
the Table of the 
Sabha, when re-
ceived. 

(I) On 17-6-7S 
upto 9-9-75. 

(2) OD 18-9-7' 
upto 9-12-7'. 

145. USQ. No. 39l 
dated 11-3-75 
by Sbri JIDO-
IbwarMiin. 

(al whetber Government (a) to (c). The in- Request received 
bIIYa received a report iormatiOll is be- from DPA for 

~to how many poor inl coI1ec:tcd and eztataion of 
.. , starved to Will be laid 01\ the time 

17. USQ. No. 3699 
d.ate<l 17-3-'15 
by She Ramav-
atar Shastri. 

claIi' during the cur- Table of the Sa-
l'CDt ~ar; ~ as ,soon as (1) on 27-6-7S 

(b) the facts thereof, 
State-wise; and 

(c) whether Government 
propose to take mea-
sures to ensure that 
such deaths do not 
occur. 

(a) whether the supply 
offoodgrains and other 
easential commodities 
to the ration shop-keep-
e~ of the various States 
from the Government ,ooowns is made on 
commission basis; 

(b) if so, the amount of 
commiSSion beiJll liven 
in each of these States; 
and 

It 11 received. upto 17-9-75. 

(a) to (c). The re-
quired informa-
tion is being col-
lected from the 
State Govern-
menU an4 will be 
laid on the Table 
of tile Sabha, as 
soon as it is re-
ceived. 

Requests receiv-
ed from DPA 
for extension (If 
time 

(I) on 19-6-75 
upto 17-9-75. 

(2) on 25-9-75 
upto 17-12-75. 
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18. SQ No. 461 
dt. Z4-3-1S-
Supplementary 
by Sb. R. R. 
Shanna. 

19. USQ No. 4484 
dt. Z4-3-1S 
by Sh. Kushok 
Baku.la. 

20. USQ No. 4498 
dt. ~-3-7S 
by Sh. Chan-
dulal Chandra-
kar. 

3 

(c) the reasons for the 
di1ference in the rate 
of commission beiq 
given to the various 
States and wbether 
Government propose to 
fix a uniform rate of 
commission throUlh-
out the country. 

Non-payment of Sugar 
prices by Su,ar Mills 
m U.P. and Bihar. 

The main features of sc-
hemes in high altitude 
agriculture and vege-
table cultivation sche-
mes being undertaken 
at present in Ladakh. 

(a) the number of Vete-
rinary Hospitals in 
Delhi and New Delhi 
at present and tbenum-
ber of S.P.C.A. Ins-
pectors working in 
Delhi and number of 
cases re,istered by 
them during the lISt 
one year; 

4 

Request received 
from DPA for 
extension of 
time. 

Referrirg to the 
non-payment of 
dues of Rupees 
one Crore of the 
cane growers I 
Farmers, by the (1) on al-6-7$ 

'. Sugar Mills, hon'- upto 31-8-1$. 
ble Member wan-
ted to know 
what action/Ie gal 
action had been 
taken for the re-
covery of the dues 
Illinst the default-
ill. Mills and 
whether the own-
er of the default-
irg Mills had 
been arrested. 
The Hon'ble 
Minister stated 
tbat it was the 
duty of the State 
Governments to 
take legal action 
and I sball collect 
and furnish this 
information. 

There is no scheme 
in the Central 
Sector in opera-
tion in Ladakh. 
Information in 
respect of the 
State Sector Sc-
hemes is bein g 
colle~ted from the 
State Govern-
ment and will be 
placed on the 
Table of the Sa-
bba IS soon as it 
is received. 

(a) to (d). The in-
formation is be' 
ing collected and 
will be placed on 
the Table of the 
Sabb.B. IS soon IS 
it is received. 

Requests nceiv-
ed from DPA 
for extension of 
time. 

(1) on 8-7-75 
upto 29-9-75. 

(a) on 29-9-15 
upto 24-Ia-75. 
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- (b)-;bether -;;;~f 'the---------- --
bullock cart owners 
beat the Ulimals merci-
lessly and make them 
carry heavy iron ,ir-
ders etc. and no werp-
ir, machines are avail-
able at any place to 
find out the actual 
weight of heavy mate-
rials; 

21 USQ No. 451S 
dt. 34-3~7S 
by Shri Rajd80 
Sin,h. 

23 USQ No. 4613 
dt. 34-3-15 
by Shri Kushok 
Bakula. 

(c) whether water tanks 
for animals have not 
been COIlstrucred at 
ceatralplaces by N.D. 
MoC., Delhi Canton-
ment Afta Committee 
and Mwticipal Corpo-
ratloD durinl the last 

'several years; and 

(d) iho, what action has 
been taken by the 
Government to open 
new veterinary hoSpi-
tals to construct luge 
number of water tanks 
Uld to appoint S.P.C.A. 
In~ors in different 
ZOIIes:'iD Delhi. 

(a) Whether erasion, the 
most 4111111,in, threat 
to . world's mountain 
foresta"is now spreadin, 
faster. thin it can be 
combated accordin, 
to geological experts; 

(b) whether twen~five 
per cen t of the Himala-
yan forests have beer) 
damaged in the last fif-
teen years; and . 

(c) if so, the main rea-
sons for er06ion and 
preventive steps tatal 
if any. 

(a) whether the ecOllomy 
of the Himalayan re-
gion has been adversely 
affected due to extin-
ction of wild life; 

(b) the steps bem, tabo 
by Government to 
check the imbalanced 
cultivation and clea-
rance of foreatl in the 
hilly areas; 

(a) to (c). The in .. 
fonoation is be-
Inicollectcdfrom 
the COIlcerned 
States and a reply 
will be ·placed on 
the Table of Lok 
Sabha II soon as 
the relevant in-
formation is re-
ceiVld. 

(a)to(d). The In-
formation is be-
in, collccted and 
will be laid on the 
Table of the Sa-
bha u soon as it 
is received. 

Requests recei't'-
cd from DPA 
for extension of 

time. 

(I) on 33-6-75 
upto 34-8-15. 

(a) on 31-8-75 
upto 34-9-15. 

(3) on 25-9-1' 
apto Z4 
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a3 USQ No. 463a 
dt. 24-3-75 by 
SarvasbriC.K. 
C!lan<lrapp~ & 
Sarjoo PaQ(iey. 

:&4 USQ No. Solo 
elt. 7-4-75 by 
Sarvubii Ch-
bltrapati 'Am-
b:ab ac1 A'I8CIi 
C'laraa Du, 

(c) whether Gar.oemD:flt 
are considerin •. any 
p:oposal to formul.a 
a national plan.for the 
protection of wild ani-
mals and fauna of the 
Himalayan area; anc1 

(d) ifso,thefactsthereof. 
(a) how many states have 

80 far invoked provi-
sions of DIR, . MISA 
and the B~sential CoIJI-
modities Act, 19'" to 
deal with hoaft$ert aDd 
Black rnarketeen. 

(b) the nam~, of the 
States, the number o( 
arrests or ocher ICtioN 
raIleD 10 far in tq;,a 
cunaection i aad 

(c) bow far the S_~ 
used these lJOWlUI.to 
succeasfuUY *-.e 
economic offeaoe&. 

(a) how many p~ 
have been m~e in the 
Pood C')ryarllion ef 
In4ia dUfllll tbe lut 
tbrft,..... within'" 
fllND a...e. iV. IU. 
llllllll. CIIIteIDI7-wiIC, 
pottwiae aad Jell-wile; 

(b).e~ ai~.to die 
SChe4ialed Cure. ad 
S~Tribe. ~ 
ployeeain ~ promo-
tiOAll "'-wiIe. ce-.ory-wiMancS JeIf-wUeJ 

(c) whether the qII!Jta for 
Scheduled Cutea ."d 
Scheduled Tribel ac-
cording to the pres-
cribed percentIIC baa 
been filled in by the 
Departmental Promotion 
C011V'l\ittees/Zonal Pro-
m'ltion C,.,mmltteeI/ 
Regional Promotioa 
Clmmittees by pro-
m:Jtit'lg Scheduled 
Clste aDd Scheduled 
Tribe employee. in 
the p()sta wbere re.-
servations throuP 
promotions . were/arc 
prescribed ol_-will; 
category-wise and year-
wise; and 

(a) to (c). It WIS 
inur alia attted 
that the Ileat in-fotmati.:n re-
prdir."the Ac-
dOll tlba under 
tbe B •. Co Act. 
the DIR and 
MISA i. beina 
cdlecucl l1li4 will 
be laid on the 
Table of the 
Sabba. 

(a) to (d). Tbe 
teaaired Inform-
adOD' is beinl 
collected from the 
Food: 0Drp0radm 
oIf India and wJl1 
be laid on tile 

'Fabk of the 
SIbha. 

Rcqueatl tteriv-
eel from DP.\. 
for ClUUIlioJl 
afdlne, 
(I) on 21-7-75 
upto 31-11-75. 
(3) on 4.,.7,., 
upto 30-11-75' 
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(4) if not, spedal steps 
beiltl taken to lUI up 
the quotab), promot. -
in, ~ resetved candi-
date, and reSlOns fm: 
not fUling up the I'e-
aerved qllOta. 

, H 

4 -_._--------
j. 

2$ USQ' Nc. 5135 
dt. 1-4-15 by 
Sb. Mulld Raj 
Saini. 

(a) the unount Of uais- . (a) to . (d). The 
tance giveft to Bha:rat. iDforl1'qati<' n has 
SewIlc Sa.rna,(n 1974- 'to b!: collee-
15; ted from various 

R,tquests nefiy-
cd frc.m DPA 
for extension of 
time. 

(b) the names of the OQfSide sources, 
States in which Bharat which.s beina 
Sewalc SamaJ_ im di:lQe aD4 will be 
branches District-wiae; laid OII-the Table 

(t) on 4-1-11 
Upto 1-10-15. 
(2) on 20-10-1$ 
upro 1-1-76. 

(c) State-wise number of 
persons emplo,)'C4 by 
it; and 

(d) the amount of expen-
diture incurred by it 
in 1914-15. 

USQ No. SI68 (a) whether it has come 
dt. 1-4-15 by to Government's not~ce 
Sh.N.K. Sqhl. that the food IfIUll6 

that are IIIppliedt"" 
ro\llh Cafr prioe8hop, 
contain ~, ItOI»-
chips aN Othel' no,n. 
cereals which comprise 
nearly 1 per cmt to 
10 per cmt of the ra-
tion iaaued to a con-
8umer; and 

(b) if 80, whether the 
Food CorpaNticll of 
India has at any Itaae 
tried to check this 
adulteration and if 8C', 
how the adulLeratiun 
Continua Uftabeted 
aI'Id' whether .. Gom'n-
ment . pl'op~se to sUe . 
the 'fIodd COr'pOrarlon lor l~ for dtisaduJ-
reration c>r the fair 
p'rice shop OWOCr&i and 
If not, the· tea!lOrl' 
therefor. 

of die H!;use, 
when teceived. 

(a) & . (b). The ~que.t recel_ 
requirro Infor- frOm DPA eo. 
mation is beina extcllIwn d 
QOIkcted ard time. 
wilt be laid on (I) on 21-1-71 
the TAlble of the apto 7-10-75-
s.bba . on rtceipt 
o{the lame. 
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27 USQ No. 5310 (a) the number of cultiva-

elt. 7-4-75 by tors arrated UDder 
Sh. SIIIW' Guha. MISA, State-wise, du-

rinS the current pro-
curement drivel in the 
rice proollc:in, Statea ; 

21 -USQ No. 6911 
dt. 21-4-75 by 
Sh. G. Y. 
Krishnan. 

(b) whether in addition 
to levy notioea ,erwd 
OD the c:ultiftaon, 
seizureI of PIMt41 .". 
ponce are beins con-
ducted in these Statca =arlJ in Weet 

(c) wbether no weiahins 
.m.cbinea are 1IICd for 
wdlhins the quantities 
of leized paddy 1»' the 
Govenunent ; 

(d) whetberl1lch mea-
sun:1 led to inftand 
weightl in ftIIU'd to 
actual weights of tbe 
aeized padc1y; 

(e) whether Calcutta Hjgh 
COWl'. injunctior. atal-
led seizure of peddy by 
the Government i 

(!) whether mainly the 
lmall and middle culti-
vators have become 
victims of IUcb drives 
for seizure of paddy ; 
and 

(I) whether the Central 
Government will ask 
for the reuona for IUch 
forcible leizufto of 
paddy in di1l'ereftt 
States; and if IC.', the 
facti thereabout. 

(a) the number of cue. 
of inter-State &mulll-
ing of foodJl'aina re-
gimred with Gc vern-
ment durin. tbe lut 
year, State-wile; and 

(b) what stepa Goftrn-
ment have taken to 
ch~ this emualin •. 

(a) to (S). The ReqUelu ffcfiy-
information is be- ed fl( m Dr A. 
illl colic ttl d .r (i. f"r t XII J : j, rid 
will be laid cn the time. 
Table of L the (I) on 21-7-75-
l Sabha. upto 3J-8-75· 

(2) on 4-9-7S 
lIpto 30-11-75. 

(a) & (b). The Request ftceiv-
information i. be- ed frc 11'. DPA-
iDS m1lecred ar.el for ext< r5K n (".f 

will t-e laic'. rn fin-f. 
the Tablt l'f the • (I) (m 28-7-7.5> 
Sabh.. upto 15-9-75· 
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29 USQ No. 6943 

dated 21-4-75 
by SuvalMi 
Phool Chand 
Verma and 
Robin Kakoti. 

!O USQ 6979 
dt. 21""-75 
by Shri G. C. 
D:sit. 

<a) 'Whether the Central 
Government hive given 
lOin. or al'11 assistance 
to th State Govern-
ments to meet the 
requirements of ubi 

operations in the CUr-
rent year; and 

(b) if 10, its allocation 
State-wise. 

Ca' wbether there is a 
lIeat need for tettinl 
up a fl1l1-tte4ced fire 
fighting service for 
srowirll SaW plantl 
1IIed tor manufi&Cturing 
news frint so tbat the 
capita invested in the 
plantation may not 
eet lost; and 

(b) whether there i8 allo 
a needtoletupan ideal 
fire fiihtingservice with 
latelt equipment! in 
Nepanagar Of Mar'.hya 
Pradeah where. there 
i8 already a rewa-
print manuf.ac:turinc 
mill and allo to cons-
truct roads there. 

U S Q 6983 Cal thenumber of whole-
dt. :11-4-75 by salel".ealen in rice and 
Sb. Tbuna paddyin each state; 
Oraon. 

USQ No. 6985 
dt.21-4-75 by 
Sb. ThUna Or-
aOn. 

(b) the number or rice 
mills in each State 
with capacity of pro-
ductiOn; and 

(C) The number of licen-
sed and unUcenaed 
huakini milIa in each 
State. 

(II) whether Govern-
ment of Maharashtra 
have co~lained to 
the Cer,tre that the 
food-srail18 imported 
ftom abroad COlltain 
waste and non-con-
lumable material to 
the extent ot 25 per 
cent; 

Ca) &:: Cb). The Request received 
requilite informa- frem DPA for 
tion il heine eel- rxteraicn d 
lected and will time. 
be laid on the 
Table of the Sa- (I) on I4-8-7S 
bha, as 800n as upto 3009-75. 
it is tcCeived. 

Ca) &:: (b). The 
information il 
heine collected 

and will be laid 
on the Table or 
the Sablaa in 
due coune. 

Ca) to (c). The 
latest informa-
tion in this re-
jard il being col-
lected and will 
be laid on the 
Table of the 
Sabha. 

Ca) to Cd). The 
required infor-
mation i, beinl 
conected and 
will be laid on 
the table or the 
Sabha. 

Request recei-
ved (rem DPA 
for extenlion 
of time. 

(1) on 34-7-7S 
upto 31-8-75. 

Reque.ts recei-
ved from DPA 
for extension Of 
time. 

(I) on 28-7-75 
upto 30-9-75. 

(2) on 9-10075 
upto 30011-75. 

Requestl recei-
ved from DPA 
tor exten.ion or 
time. 

(I) on 11-8-75 
upto 31-10075. 
(a) on 17-11-75 
upto 31-1-76. 
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(b) whether the com-
, pt.int I1as been verified 

anc1 if 10, the ruultl 
thereof. 

(c) whether tbe Govern-
ment of Maharashtn 
bave been reimburseci 
(llr this 10s8 on acCount 
of waste material; and 

Cd) if 80, in what manner 
and to what extent 

~: 4!uriDlfI9'12-73 and 
1973J74 till the ~d 
of J;tebJ\lary. 

V~O~Q: 6998 C:t( :u-4-7$ by 
Sb. S~IKu­
mar Sarltar. 

U. S. Q. 7048 dt. 
21-4-75 by Sh. 
Robin Kakoti. 

(a' the WQrk 40r.eupto 
. elite in Purulia Oiatric~ 

'ail~ Units c~iaj,ng 
parts of BankUia and 
MidnapureDistricts of 
Welt Bengal under 
Drought Prone Areas. 
Programme and tm.l 
amount spent. year-
wise under this pro-
gramme in dUI State; 

(b) tile quantum of the 
work'. Bank al<"! received 
in this reprd in the 
country and the results 
achieved upto date; 
and 

(c) the names ot the 
. vil~ of Bankura 

and Midnapore pia-
tricts Which have bene-
ftte4 from the ,pro-
gramme. 

(a' total quantities ot 
various foodstufta .toc-
ked by Food Corpora-
tion oC India in North 
Bastern Region. State 
and Union territory-
wile which were dec-
laredto I>e unfit Cor Iw-
J1\IIIl "OIl SUmptiOil and 
~ d~atroYei! In J972. 
73, 1973-74 and 1974-
7S ~. also the ClUaes 

therefor; and 

(b) total quantities lost 
due to shrinkaae, 1088 in 
transit etc. dUnng the 
above period. 

(c): TIle In(91"-
metion is being 
"olle~ and will be laid on 
~ ~bleof the 
~m;ae. 

Ca' " (b):-,"'I'be ~quired In-
(ormatton is be-
inj . . collected 
and will be laid 
on the T,ble ~ 
~ 8abha ap 
·reccipC. 

Request recel.ecl 
trom DPA for 
extension of 
time. (I) OIl 
4-7-75 upto 
:n-9-75. 

(2) on 25+71 
upto 31-10-7$. 

(3) on 3r-10-71 
upto 31-12-7$. 
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U. S.Q.No.7101 
dt. as-4-7S by 
SII.. Mahadee-
pak Singh 
Shakya. 

U.S.Q.No.71I1 
dt. a8-.4-7S by 
Sarvashrl 
Bircnder Singh 
Rao and 
Mukhtiar Singh 
Malik. 

3 

<a) whether GoYernment 
have not been able to 
achieve the target in 
relarc1 to allotment 
of land to landless 
HariJans in Uttar 
Pradesh. and 

<b) tbe tqets fixed in 
this re,ard for 1973-
74 and the acreage of 
land allotted to them. 

<a) whether a number of 
persons appointed by 
the Food Corporation 
of India durIDI the 
year 1972 bave not 

bellll confirmed 10 far 
inNorthern Re,ion, 
and Headquarters ; 

(b) if so, the reasons there-
of; 

(c) whether vide circular 
No. 3-6f73-EP dated 
31St August, 1913 issu-
ed by the Food Cor-
poration of India, it 
has been stated that 
every person regularly 
appointed to an y post 
in the Food Corporation 
is required to be 
on probation for a 
period of one year from 
the date of appointmen t 
which can furtber be 
extended for a period 
not exceeding one year; 

(d) whether any repre-
sentation has since been 
received from the 
employees who hue 
not been confirmed 
so far and due Co this 
reason they have Ilot 
been liven increments; 
and 

(e) whether Govem~ 
ment propose to hold 
inquiry mto the ma-
tter and ifnOh the rea-
son thereof. 

U. S. Q. No. 7736 (I) Statewise area ofland 
dt. 28-4-75 by eroded by rivers during 
Sarvashri Ialan- the last three year'~year-
nathrao Ioshi, wise; 
Atal Bihari Vaj-
payee, R. V. 
Bade and 
Hemendra 
Singh Ban era. 

(b) the alternative pro-
vision of land made 
for those who lost their 
land in this way; 

(a) at (b): 
The information 

ia bcin, collected 
and WIll be plac-
ed 011 . the Table 
of tbe Sabha 
wbcQ .received. 

ReQuest recd-.ea from DPA 
for cxtcn6ion 01 
time. (I) OIl 
24-7-7S upte 
'1.7- 10-75. 

(a) to (e): Request rece.iYed 
The required in- from DPA -for 
formation iI be-utetlSiOll of In, collected 1111 d . time. (I) CIa 
Will be lIOid OD the 28-7-75 uptG 
Table of the Sa- 28-9-75. 
bba. 

(a) to Cd). The Ilcquest receiftd 
information is from DPA foe 
bein, collected extension 01 
from the State time (1) OIl 
Governments and 21-7-7S. upto 
will be laid on 27-10-7S. 
the Table of the 
House. 
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(c) whether any perma-

nent l~islation has 
been decIded upon for 
~habiJitation of such 
persops and if so, the 
details the~f and 
if n~,thereascmsthere­
(or ;lIid 

(d) State-wise steps ta-
Iten to check Boil cl'O-
sion durin & tIae leat 
three years. 

3. U. S. Q. No. 71'f6 <a> whetJaer any irri.a-
dt. 28-4-1.$ bltioo ~jects hive ~ 
Sh.O. C. llisit. indUiied in the Fifth 

. PIan(Q. help the Small 
farmers in Madhya 
Praddil; and . 

39 U. S. Q. No. 7777 
dated 38-4-7~ 
by Shri Salm 
Kumar Sar"ar. 

40 U. S. Q. No. 7800 
dated 28-4-75 
by Shri 
Jyotirmoy 
BoSII. 

(b) ifso, the details in this 
gard. 

(a) the area cSevekped 
as paStufth ill 
West Bengal and 
North Eastern 8~~s. 
State-wise: 

(b)speaal p~e 
urdertaken in T this 
regard in these sta-
tes. State-wiRe; and 

(c) total aUoCIJ~ 
made duri' "PiMl 
Plan p~od 1n. the 
purpose. 

(a) whether atA:eati<'D of 
the MinistrJ bas bern 
drawn to an article 
publi! bed in • 
'Times of IocUa' 
New Delhi, _cd . 
24th M.v-ch, 1!(75 
under the caption 
"Rice pr~~t 
mess, distro8~ in Weat 
Benpl"; ~ 

(b) if so, Government',; 
detailed observatir na 
thereof;. 

(a).(b) : 
fnforOlation is be-
ing colfccted, from 
the S~e Govern-
m t Iii'Id would bi:~~ed on the 
T.~e Of the Sa-
bha. 

(.) to (c): 
Tbe '-required 
inforuW:icn is 
bM.r CCllccttd 
and"1Will be 
~d on the 
'tlible cf the 
Sablll as soon 
IS it is ncei-
\ic(l. 

(b) The State 
Government 
have been wed 
to ~XIJ1line tht 
IlWteJ,' and iD4i--
cate tht corrcCt 
p"sition wh.ich 
will be laid OQ 
the Table of tile 
Sahlla. 

" 

~e~est receivcc1 
trotn DP A for 
c!xtension ()f 
~jme '(J) 011 
~.8~7~75 upto 
.2'-JO-75. 

Request receivtd 
frcmDPA for 
extensi c n (.f 
tiJrC (1) {oil 

21-7-75 uptO 
30 -9-75. 
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41 U.S.Q. No. (a) total number of (a) to (c) : Request "cei-
7807 dated . Seh~uled Caste and The infrrli'.atiol1 vtd ()"I-m 
Z8-'i-7S by Scheduled Tribe il beina Collee- DPA. fot 
Shrl P.M. temporary ell'lploymt led and wiJI be extensi(ln • f 
Sayeed. in Clas8 r, II, III laid on the time. (I) on 

and Class IV poI'S in Table cf the 1-8-75 upto 

42 U.S.Q. No. 7855 
elated 28-4-75 
by Shri c.K. 
Chandrappan. 

the Ministry and its 8abha all loon as 28-8-75. 
attached and sub- pc-Isible. 
ordinate ofllces, as 
on 30th June, 1974; 

(b) r,umber from am-
ongst them who com-
~ three )'ears 
servfce on that elite ; 
and 

(c) reasons for DOt dec-
larin, them as per-
manent. 

(a) whether some ar-
rest. have been II".ade 
in the Statc, for 
smuaJing of food-

grains; anc.'. , 

(b) if sc, the names 
of the Sta~c •. 

ea) & (6) : 
The i~rrr.a­
tiqR is bein, 
coJl~a~4 ard 
will lie laid 
on the Tabll' 
of the Sabha. 

Rtquest. 
cdvrd 
DPA 
fxttr,sil r 
timt (I) 
31-7-75 
30e9-7S· 

rt-
f,. m 

f('or 
('of 

on 
upto 

43 U.S.Q. No. 786z (a) whether mal1y States (a) to (c) ; 

(z) on 8-10-75 
upto 15-11-75. 

dated a8-4-7S have decided to hand 
b) Shrimati over the ,UrPJUa land. 
ROil V¥mI.-- _ to i:o-<l~ive winina 
dhar De$plD4e. 8ucieQeE ; 

oM S.Q. No. 881 
dared S-S-7!! 
by Shri Sikri 
Jewnat' Sarbr. 

(b) if so, the name. c( 
~e States; and 

(c) the total surplus 
land which has already 
come under the 
co-operatives fanrjn. 
lOcieties aIld ita 
break-up, Statcwi6e. 

(a) number of Enai-
neering Gradllltei, 
A,gricultural <lnId\IIte8 
at present connected 
with the 216 AlP'£.-
Service centres in West 
Benpl ar.d f,I A,gro-
Service cer.ttC!6 in 
Punjab. 

(It) number of Bnain.eerl 
and AIf'O-Gradua-
tes IiJreJy fO be 
eDIPk.)!C'd, in t"ese cen-
tres during the cur-
rent year; 

The inforrr.ation Requcst 
i~ btiq collcc- ccivw d 
tcd ard will DPA. ror 
be placrd ('11 telllicoJ1 
~ Table time (I) 
of ~ Sabha 21-7-75 
when rr~ivtd. %7-10-75. 

ea) 10 (.) : 
The detailed in-
fOl'1l\ltK>ft en 
point' (a) to (.) I. hein, collet-
te(J aiid .ball be 
laid OD the 
TahIe of the 
Sabha. 

"" fi(m 
(X-
of 

on 
apto 
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45 S.Q. No. 879 
diced 5-5-75 by 
S'lri Shankar 
Narayan Singh 
De<>_ 

46 U.S.Q.N". 8483 
dsteaS-S-7S 
by Shrf B.S. 
Chowhan. 

41 U.s.Q. No.8489 
dated 5-5-75 
by Sbri K. 
SlJryanarayana. 

(c) whether theae cent-
res arc not fully 
developed; 

(d) if 80. the It ace of 
development of each 
centre at present; 
and 

(e) when the centres 
will be fully develop-
ed. 

Ca) w!lether the scheme 
of A~ro-Service 
centres i~ b :ing imp-
lemented throughout 
the country but there 
has been nc encoura-
aing resp:nse from 
the North Eastern 
States; 

(4) to (d) The infor-
maricn IS beinS 
coll~cred and will 
be laid (In the 
Table (If the 
Sabha 

(b) if so, the reasons 
for this non-encr u-
raling resp:mse from 
these States, ' Staff-
wise; 

(c) the advice given to 
the States; and 

(d) action talren by the 
States. 

(a) whether the Madhya (4) to (c) : 
Pradesh Government The informati{lft 
had sent any scheme is being collee-
to the Central Go- ted ar.d will be 
vernment for impcsil'1 laid ('n the Tab-
ban on rakins btwlt e Ie of the Sabha 
wealth out of that Sta- in due course. 
te; 

(b) if 8(', the outlines 
thereof; and 

(c) the reaction cf the 
Central Government 
therten. 

(a) the number of new 
SUIU factories ccmmis-
sioned during the 
last three years 
uJJto 3 1St Decem~r, 
1975 in variv\Js Sta-
tes, with their names; 
and 

(b) Total cost of tbe 
each unit for comple-

(b): The in-
formation i8 
being c;Jllect ed 
and will be 
placed on the 
Table of the 
Sabha as lOOn 
a8 it is available. 

, '" 



49 

I :: 3 

4lI U.S.Q. Nc. 8s03 
dated 5-5-7S 
by Shri 

Referring to replv givl n 
to U.S.Q. NO.5IS2 on 
the 7th April, 1975 re-
gardi.I'1 diarribl\ti( .r. of 
Sl gar and foO<'.grains 

Jyotirmoy 
Boau 

collected Wldcr levy 
schemel to faclOrles, 

bakeries and rr.anu-
facturers of loft drint 
ar..d asking for-
t.:tal quantiry of wheat 
supplied from Cer.rral 
pool to the (i) 
factories run by 
BritBrua Biacuit Cc,rn-
pany, (ii) each other 
Ilr~ company and 
(iii) small-seal e ba-
keries, year-\\;ae du-
ring 1972-73 to 
1974-75· 

.., U.S.Q. No. B526 (I) whether GOVeTD-
elated 5-S-7S by ment', Ittention has 
Dr. LaxmiDlr&yaJl been dTawn to the Paade,.. DeWl-item appeuing 

so U.S.Q. No. 8560 

:S~.t~~i 
RAJ Saw. 

in the 25th ~ch, 
J975 issue of'Swadelh' 
publiahed &om Indore 
to the effect tlult a 
ItII'VinI penon becaUloe· 
of lIOJl-enilability of 
fCJOd..graint lold bis 
cbildsen in Chhattil-
garb. region of Madhya 
Pradesh; 

(b) whether there il 
such a tetTible famine 
in this atea that people 
are leaving their vil-
lages and going some-
where else; and 

(c) whetheT any financial 
alslstance or addi-
tional food-pint as-
sistance has been given 
by Central Govern-
ment to overcome thi, 
scarcity. 

(a) die main; schemes 
run by Bharat Sewak 
SBmaj in the coumry; 
and 

(b) State-wise acbeme 
run by it. 

4 

The inf(.1 mati( n 
is being ccllcc-
ttd and "ill 

be laid (In Ihe 
Table: of the 
Sabha. 

fa) to (c). ~ 
information is 
bein, collected 
and will be laid 
on the Table of 
the Sabha allOOD 
18 it I, received. 

( .. ) & (6). The in-
formation h.. to 
be coJtemd &om 

varioul outside 
sourerl, which 
i8 bring doDe 
aDd will be laid 
on the Table of 
the Houae when 
received. 

S 

Rcql:ut8 IC-
ce iV! d fJ( D", 
DPA fer jcx-
tfn8icn (lftiJr.r 
(I) (·n 304-7-75 
upto S-Il-7~. 

(2) on 27-Jo-7S 
upto S-2-'16. 

Jtequeat received 
&om DPA for 
extemion of 
time (J) on 
n-B-7S upto 
5+7$· 

Requests received 
frOlll DPA fGr 
exk1llicn of 
time (I) on 
14-1-7S upto 
S-JJ-75 (2) on 
2O-U-75 upto 
5-2-76. 
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51 U.S.Q. No. 8628 
dated S-S-7S by 
Shri Jyotirmoy 
Botu. 

so 

3 

Rtferring to the ~pJy 
given to S.Q. No. 526 on 
7th April, 1975 regard-
ing import of wheat 
and t ice during 1975-
76 and asking for-

<a) total quantity and 
value of wheat. dce and 
coarse grains ecpan-
ttly, imported y.:ar-
wise, during the pedOd 
1972-73 to 1974-75 ; too 

(b) names and particulars 
of the American Parties 
who have supplied 
foodgrains to India and 
Ilwntity supplied by 
each during nch of 
the above-mentioned 
YClTa. 

S2 U ·8.0. No. 864; ( .. ) the public sector 
dated 5-5-75 ti, ent~rlse8 at prelcnt 
Shri K. Lakkappa' being ~~ked ~ftet by 

the MilUstry .. oo the 
amount of investment 
in each enterPrises; . 

(b) what Pt'tccl'ltige does 
this investment re-
preaent out of the total 
Btock of capital inves-
ted in the oroniaed 
lector of the "liidian 
economy; 

(c) wht'ther anyadditio-
nal investrn!nt hat 
been provided fdt 
during the Fifth ~ive 
Year Plan petbt; 
and 

(d) if 80, the extent 
tbrteof. 

53 U.S.Q·No.8669 <a) whether Government 
dated 5-5-75 by are awarf' that prices of 
Shti Robin essential foodstuffs are 
KUoti. lI'adually riBinJ in 

AHaro;and 

(b) U to, reallODS there-
fQl:_ .tepa taken to 
control the price rile. 

4 

<b); The infOl"ml-
tion is beiDl 
colltctf'd and 
will be laid on 
the Table of the 
Sabha. 

(0) ~ (4):.The re-
qUlre~ Informa-
ti~ it being 
ci>llectc,l and will 
be laid on the 
Table of the 
Sabha as soon 
85 pOslible. 

S 

'l 

(0) "(b): The Req •• , received 
relevmt informa- t\1itn DPA fOl' 
tion has been. extension of 
oalled for t\oom time (I) on 
the Government S-8-7S upto 
of AII8Im and 4-11-75. 
will be laid on 
the Table of the 
Sabha. 
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54 U.S.Q. No. 867z <a) whethe!' the!'e are 
dated 5-5-75 by schemel for irriJation 
Shri Robin projec.u for droughts 
KakDti. prone aftal of AlIsem 

IUch as Philanbari and 
LiltsapBni-Japn area 
df OdIalbat and Kaki 
jtrea of NOWIOOI Dis-
trict, Assam; 

(4) 10 (c): Unde!' 
DrouptProne 
Areas Propamme, 
no district in 
Allam is identi-
fied 18 Drought 
Prone. Informa-
tion on thelni-
.. tIon ,chemes 
In Pbilanbati 
and Labapani-
Jagan uea of 
Golaghat· and 
Kaki area of 
NowJOllI dis-
tTiel in Aaaam 
u. belli col\ec-
I2d &em 'die 
State Govtt:a-
rtlem IIId will be 
ltrid ClIl the Table 

Requests recei~ 
from DPA fCll' 

extension of 
time (I) on 
25-7-75 upto 
5-9-75 (2) on 
JO-9-7S u~ 
5-lJ-75 (3) OIl 
25-11-75 upto 
5-1-76. 

(b)lf so,the namel of 
the prOjects and lII'Ca 
to be covered by each 
Project; and 

(c) if not, whethrr Gov-
enunent wouJd ·in-
dade tbe.e ... hl the 
Fifth Year PI8n fotir-
rlption Ichemet. 

of the House. 
(MINISTRY OF COMMBRCB) 

~s S.Q. No. 866 It. Accumulation ef ,toet. On ~u.a.krd by 
'-5-7S Supple- of Controlled doth. Sh. Na..mgh 
mentat'Y by Shri Naolu Pandey. 
Naraingh Natain w~ther the Go-
Pandry. VerDJnept bJve 

investipted into 
the complaint 
Whicb had made 
In ttlt House ..,me diY' alO 
'bout • cloth 
iltaiaufJctured by 
the KanptW 
MtI1tafid which 
,"a told through 
the. .. eonsumr.t' 
Cooptrative So-
~ety •. and if 
110. \\'hIt II ttie 
rtJllt> of inveSti-
.~,*MiPi" te:t stated, "The 
Iftmda'tion Re-
ports lre not 
"MIlly available 
wittL me, 10 t !'e-
~ adI)I.e time 
to let !be Mem-
btt know about 
It. 

,6 U.S.Q. No, 4419 (a) whether any impqrt liCf'- (4) & (6): . A. 
dt :U-H. '-- b}: nctea haft been 1,,1Ied ~_nt indd-
Sh PrtyI RaDJIft to East AfiIlJa ~t1c tint the import 
D1~ Mur.i. Qlnq)myof CakUU in licencel/rel~ae 

the yek 1975-'4 and onIert i~ued to 
1974-". die Inal U1 1973-

74 lind 1974-
(b~~ paniculan 75 OIl die baaiI 

RequeatJ recel·nd 
from DPAfOi. 
elCteD8ion of 
time (I) on 
5-8-75 uJM.O 
2-10-7S (2) OIl 
2O-1J-75 uptQ 
2-1-76. 

Request !'elX'i'Ied 
fm81DPAfor 
elllnllkm of 
time 0) on 
J8-6-75 upto 
2J-9-75. 
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of the informa-
tioll received 
so far from tbe 
licensinl au-
thoritie. wa, 
fumiahed. In-
formation from 
remr.iniDlli<x:n-
ling· authoritiell 
ill bein, a>llec:-
ted aDa. will 
be laid pn the 
Table of the 
House. 

57 U.S.Q.No.7331 (a) tile quantum of ClOtton 
c!t.23-4-75 bySh. procured durinl1972, 
Hukam ChaDd 1973, 1974, aDd ·1975 

(8) & (b): Request received. 
The iDlormation from DPA for 
i. being <ollce:- extenaion of time 
ted and will be Kachwai. (up to Mareb), year-

wiee, for Ihe five telCtile 
milia run by the Ma-
dhya . Pradeah Textile 
COrporation, Bhopal, to-
Ftbet' with Ihe IOUrCC8 
from which and the 
name, of broken 
throuah whom IhiB 
procurement was made; 
aD4 

,I U.S.Q.No. 7490 
dt. 25-4-75 by 
Sil. Sbankar 
Narayan singb' 
Oeo. 

(b) tile amount paid ia 
the purebaae deal bJ 
way of commiuioD 
to the brok("t'I and 
al"ntl during the .. me 
p,~oi, year-wile, iIl-
dicatins . the name. of 
thoae brokers and 
a~DU. 

(a) the nameR of the tea 
estates in Assam and 
Tripura . benefited by 
the replantation sub-
sidy scheme upto date; 
and 

(b) the total amount sanc-
tioned to each of the 
te,a estatea and the 
p~centage of the tea 
area c:ov~red under the 

laid on the (1) on 1-9-1975 
Table of the uptO 3009-75· 
HOllie. 

<a) & (b): 
The informa-

tion is being 
collected and 
will be laid on 
the Table of 
the HoullC.! 

scheme in theae Bata-
te .. 

59 U.S.Q. No. 7Sao <a> the quantity of Con- (a.) &.(b) : lUqueat rt'ceiv~d 
dt. 25-4-75 by trolled cloth produced ''Be infOimaticn from DPA for 
Sh. Lalji Bhai. by Krishna Mill. Li- i, ht.ina c:ollt:c:- extension of time. 

miled, Bl'awar (Raja,- ted and·will be 
thaD) cbuini J974 and laid OIl the (I) on 29-7-75 

upto 25-8-7S • 
• # i 



S3 

I 3 s 
-----------.----------- ... ~-

(b) the qua"tjtyofcloth TabJeofthe 
sold by it. authorited HoUIC. 
retail shop, Udaipur 
during the above 
period. 

'" U.S.Q. No. 7590 the numbu' of trade en- The inform.tion 
dt. 25-4-75 by quitiea attended to bT it bciDI coUcc-
Sh. Ram our Trade Comnu- ted &om 0\If 
Hedaoo. a&ioncn ltationed in milsion. abroad 

important countries of and will be laid 
the world &om local on the Table of 
and Indian buaiDesamen the HOUIIC in 
durin, 1973-74 and due c:ourae. 
1974-75. 

61 U.S.Q. No. 766z (a) the names and add· (a) & (b): The 
informati('n 

Requests received 
dt. :&5.-4-75 by reslel of the parties 
Sh. H.un!ndra with eletaila of adYlllce 
Sinp Baller.. impart licence. iHued 

in their favour apinst 
expJrt orden which 
have failed to comply 
with the export oblip-
lion in stipul.tcd time 
durinl the period 197Z 
to 197.4j and 

6a U.S.Q. No. 9327 
elt. 9-5-7S by 
Sh. A·B. 
Vajpayee. 

(b) action taken in the 
matter. 

details of import licences/ 
letters of authority alld 
release orders I"anted 
in Cavour of Westorn 
Electronic Private Ltd., 
244, Okhla, Industrial 
Batate, Delhi ,mce 1970• 

is beml 
colltctfo ar d 
will be laid on 
the Table of 
~ House. 

Paniculars oC 
Import licenc( 1/ 

lRelease 
orders are pub-
lished in the 
weekly bulletins 
of Industrial 
licences, Im-
port Licences 
and Export Li-
cenccs publi-
shed by the 
Chief o-.n-
troller oC Im-
pmt& and 
Expons, New 
Delhi. The in-
formation about 
letters oC Au-
d:oriry issued 
to this firm Is 
bini C'lllectr<1 
and will be laid 
on the Table of 
the House. 

fr(lm DPA for 
exteJllion of time 
(I) c/o U-B-7S 
upto 30-9-75. 

(2) OIl I3-n-7S 
up to 31.1:&-75. 
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03 U.S.Q. 1'1). 9473 R.~rerrma to the repl) (4) to (c): The 

dr. 9-1-75 by liven to Unstarred infotmAtion 
Sltri JY.ltirmoy Qaestion No. 3469 dt. is beil\acollec-
B)I\1. 6-12-74 reprdilll loan ted and. will 

by Tea Board to Tea be laid on the 
C'lmpanies and aakina- Table of the 

House. 

(e) which of the com-
~anie8 referred to in 
the teply ke Uftder the 
contrOl of (I) ~ 
Breit.! (3) Sl1Iw 
Wlll8ce (3) Jlh1ine 
H ~n4er80n and each of 
the other tea hoUles 
owning tea ,ardena; 

(b) the total amoUDt re-
ceived by tea companies 
under the clriirol of 
each house j and 

(C) die total am"lOlltout-,tWin, .nth. cacm tea 
house. 

5 



ANNExURB .... a 

(ViM para 5 of Minutes of the Sewnth Sittinl) 

DltailJ 01 pe..aiPlg aSJIII'tJIICfS /t1I' uikh tM ~"of Parliam4nlary ADa irs 
hlJfJe r,qU4JIId It1I' "teMon 01 ti_ tJIfd NC~rimlS of the Committ,e . 

~ -------_ .. _ .. _----
SI. 
No. 

I 

Panicutara of AslUl'lllce B~nBiC\J1 
arantea by 
tbe 

Cdn\mittee 
upto 

3 

Obacrvatic.n 
cf the 
Committee 

4 --.-------- ---- ------- .. -
I U.S.Q. No. 14~3 dated ~1-n-13 by Shri N. K. San'jtri 

reaudin& dlSpmsin& with foreiln collaboradon in 
T~hnolo&y. (Science at Technolo&1) • . 

2 U.S.Q. NJ. '5977 dated &-4-75 by Shri Shankar Rao 
Sav.nt abll1t col1lplaint frol1l Maharaara rePntfq 
w.sre and non-cODsul1lable l1laterlal in il1lponed 
FJod&rains. (.\&riclilrure at 1It_1on.) • 

3 U.S.Q. NQ. 79~ dated 36-7-74 bt Ihl1 S. R. DaI1lanl 
abollt ,increase In audit, obsiirvadDna repr4fnI finan-
cial traadQdon, 6f VIIl'ku MfuhnIJea~) 

-4 U. S. Q. No. 9471 deed 8-5-13 b1 ~hri ~Jlbhal RI~­
libhai Parl1lar resardlnl nlm~.9,f .~/peI'IOII' QJI1-
victed for c:>ntraventloft of onaa (PrIce Control) 
Ordel' (petroleum at ChemjcaJI) 

j U.S.Q. No. 434 datec1 25-7-13 by Sbri Blbi Nayat 
reprdinl RepJrt of the Mqilterlal Bn~~Y ilo 
the callses of Shadara disturbance.. (Home .) 

06 U.S.Q. No. 6788 dated 16-4-74 by Sbri Khemc:handbhai 
Chavda resardin& R,epon of ~CII& of Iud.,.-iIJ cotta 
and price on cOat piice ItUdy of certain cfruas. (Per-
roleul1l at ChCl1licals) • • • • • . 

i U.S.Q. NJ. 2923 dated 13-3-74 ~ Shri D" Shah 
pradhan resardlng l1lerit .cholar.~ lind JDCrit sri· 
.,~ to I\1lvast C!1tldren. (HorDe.\tlilrt) • • 

.. U.S.Q. No. 899 dated 27-7-73 by Shd MadInI L\J1laye 
resuding grant of Il1lp;jl'J ~lal\ai. to IIiIre hol-
ders or Maruti Llmited(O:munerce) 

9 U',s.Q. No. r1" dated 4-3-74 by = Indrajit 
G~ aDd C. K. C\JandrippIn < Centrel 
directive on disoraers due to Lind Ref'orma ID States 
('" 'tricLJlfIlre and Irrigation). 
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MINUTES 

Eighth' Sitting 

The Committee· sat on Friday. the 12th December. 1975 lrom 
11.00 hours to . 13.00 hours 

PRESENT 
Shri B. K. Daschowdhury-Chairman. 

MEMJlII:fts 
'2. Shri Syed Ahmed Aga 
3. Soo Jagadish Bhattacharyya 
~. Shri Narendra Singh Bisht 
5. Soo B. R. Kavade 
6. Slui Kinder La! 
7. Soo Sarjoo Pandey 
8. Shri Mulki Raj Saini 
9. Shri P. M. Sayeed 

W. Shri Ramshekhar Prasad Singh. 

Sl:curAIIIAT 

, , 

Shri K. D. Chatterj~h4e1 E.1'WIminer of Questions. 
Shri S. N. Khanna-Smior Emminer Of Questions. 

WITNESSEs ExAMINED 

1. Dr. P. C. Alexander~ecreta11l, Foreign' Trade, Ministry of 
Commerce. 

2. Shri K. L. R.i~Export Commissioner, Office of the 
C.C.I & E. 

3. Shri J. L. Bajaj-Deputy Secretary, Ministry of Commerce. 

4. Shri S. B. Lal-Joint Secretary, Department· of Coal, 
Ministry of Energy. ,. 

5. Shri K. Sitaraman-Director4 Department Of Coal, Ministry 
of Energy. 

Mi~ of Commerce . 
2. The Committee took evidence of the representatives, of the 

Jlinistry of Commerce in regard to the delay in the implementation 
of the folloWing two assurances: -.oJ ' 
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(i) Assurance given in reply to Unstarred Question No. 5313 

on the 20th December, 1974 ,regarding misuse of powers 
and funds by certain officials of the Cotton Corporation 
of India. 

(ii) Assurance given in reply to Unstarred Question No. 54~~ 
on the 20th December, 1974 regarding advcmce import 
entitlements given to Mis Hindustan Lever Limited. 

3. At the outset, the Chairman observed that while considering 
the above-mentioned assurances, the Members of the Committee 
had raised certain doubts and wanted certain clarifications from 
the Ministry. The Committee had gone through the note submitted 
to them by the Ministry explaining the reasons for delay in imple-
mentation of the assurances. 

4. When asked whether he had anything more to say in addition 
to what had already been stated in the note, the Secretary, Foreign 
Trade, Ministry of Commerce, stated in connection with the assur-
ance ariSing out of the reply given to UnstaITed Question No. 5313 
on the 20th December, 1974 as follows:-

"The only additional point that we can place before the 
Committee is that the CBI has taken charge of the investi-
gation. If the CBI had not come into the picture, it was 
our expectation to submit an answer, on the basis of our 
own Ministry's investigation which was being done 
through the Textile Commissioner's office. But since we 
came to know about the eBI now being in charge of the 
investigations, our Ministry have issued instructions that 
we should await, and that is the normal procedure, the 
CBl's findings on the subject. So, I am afraid that the 
final answer to this Parliament Question may have to 
await the decision of the CBI. But a sort of an interim 
reply can be given, i.e. that the matter is being investi-
gated by the CBI and that the result of the investigations 
will be submitted to Parliament." 

5. It was pointed out to the representative of the Ministry that 
"While going through the note submitted to the Committee it trans-
pired that CBI stepped in only on the 17th September, 1975 when the 
-case was registered. The Committee observed that the representa-
tion was received even before the question was put in Lok Sabha. 
The Committee felt that the information that representation/repre-
sentations had been received and such were the complaints and that 
the Department was making enquiries or the matter was put under 
the charge of CBI for proper investigation, could have been given at 
the time of answering the question. 
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6. When asked to clarify, the Secretary, Foreign Trade, Ministry 
01 Commerce, stated as follows:-

"As soon as the Question was received, or notice of the Ques-
tion was received, the l\lt~stry's Secti()n concerned want-
ed to ascertain the full facts and the correct position from 
the Cotton Corporation. Since this did not refer to any 
particular offiCial, they wanted to make sure that jn[orma-
tioD. on all representations received against all officials, 
if there were any, other than the one that was ~lty. 
placed before the Parliament, should. be ascertained lilJ¥.l 
full facts obtained. I find that the Ministry had writteQ, 
to the Cotton Corporation asking ror a report Oil this. It 
is a fact that the complaint had been received in the Vigi-
lance Section of the Ministry even as early as April, 1974 
and a report had been called for from the Cotton Corpo-
ration. One way of looking at it, or answering it, is that 
the Government could have replied that they had one com-
plaint against ODe' official and that it was being investigat-
ed. The other way was a more cautious approach, trying 
to find out from the Cotton Corporation whether they 
have received complaints; and if so, against whom, and 
w-hether they related to misappropriation of funds etc. 
The Government wanted to be a little more cautious and 
to collect information. That is why the second type of 
reply was given to Parliament." 

7. When asked to explain why no follow-up action was taken,. 
i.e. no extension of tim~ was asked for within the perio4 of 90 days: 
stipulated for fulfilling an assurance, the Secretary. Foreign Trade, 
Ministry of Commerce explained the position as under:-

"The Ministry wrote to the Cotton Corporation of India. They 
sent an interim reply. Then, they again asked for a report 
in detail and the detailed report was received. I fully 
ac<:ept that at that stai~ the MiDistry could have sent a 
reply stating that we have received this infOl'DUltion aad 
we request for more time for giving further inform"U9 •. 
But the Officer concerned had by that time reverted ~ 
the Textile Commissioner's Oftice. Then, the inquiry qu .... 
tion came up as to who should conduct the inquiry. The 
T,xtile Commissioner was authorised to CO:llclu,ct the in-
quiry. Of course, this is no explanation for not asking for 
time and requesting the Dok Sabha Secretariat to p.,c~ 
the facts before the authori..ties concerned. I am not 11) 

• 



any way sayin, all Uris as an explanation. I am just re-
calling what happened in chronological sequence. The 
Textile Commissioner obtained the information ~nd for-
warded it. But by that time tbe CBI had also come in 
and We were also asked to explain it before the Commit-
tee. 

There was an opportunity for us to ask for extension of time. 
Apparently, this has not been availed of." 

8. The Committee felt that nothing could prevent the Ministry 
"om being cautious if they had given the information that was 81-
~dy at. th~ir disposal and ask for more time for laying further 
lnformatlon on the Table of the House. This should be made a re-
gul,r practice. The ComJ;nittee further observed that the Member 
who asked tpe question qlJ.gbt have in his mind thf case of the pllr-
ticular representation that had already been submitted to the Min-
istry. Since, this was ~t made public and made known to the 
Member under tbe garb of collecting Pte information in detail, the 
Member had been deprived of this right to know the position at that 
time. 

9. Asked whether there· was any machinery in the Ministry of 
Commeree to look into such assurances given by the Minister and to-
lee that they were fulft,lIed in time, the Secretary, Foreign Trade, 
Ministry of Commerce, stated:-

"TJMre is a special Register kept for watching Parliamentary 
assurances. It is the responsibility of the dealing officers 
to fulfil the obliiations and undertakings given by the 
~inister o;n behalf of the Department concerned. In tbis 
parti.~ular case, as I have explained the position we cO\l1d 
have reported it to the Parliament earlier, at tbe point of 
time when the report was received from the Cotton Cor-
poration. We could have given that information at that 
stage. I admit, there was an omissiou.': 

10. As a number of cases of long delays in the implementation 
of .ssurances p~rtllining to Ministry of Commerce had come to their 
notice, the Committee urged the representative of the Ministry that 
Vigorous steps should now be taken to see ~hat the machiner~ or the 
eell'lo9king into the work of implementa1ton of assurances 1S more 
watchful to ensure that the assurances were implemented in time 
or in case· of difficulties being faced by them in the implementation 
of assurances within the stipulated period of 90 days, ask for exten-
sion of time and inform the Committee from time to time about the 
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progress made in collection of the information. Thereupon, the 
Secretray, Foreign Trade, Ministry of Commerce, assured the Com-
,mittee that he fully undertook that responsibility. 

11~ The Committee pointed out that in the note furnished to the 
Committee by the Ministry it had been stated that a case had Al-
ready been registered against the official concerned by the CBI on 
the 17th September, 1975. On an enquiry whether that officer was 
on deputation to the Cotton Corporation of India or to the Textile 
Commissioner's Office and whether it was not proper atleast to sus-
pend him, the Secretary of Foreign Trade, Ministry of Commerce 
Explained the position as follows:-

"He has not yet been placed under suspension. We have just 
been informed about the fact of CBI investigation. The 
CBI will make a recommendation as to what they consider 
is appropriate for further investigation, and on that basis 
action can be considered whether he should be placed 
under suspension or not. This is the stage when they 
have registered a case and are looking into it. The stage 
whether he should be placed under suspension or not has 
not yet arrived. It depends on what the CBI investiga-
tion is. Suspension is generally done for a very important 
reason that the officer concerned, holding a particular posi-
tion, will seriously interfere with the due process of m.-
vestigation or misuse the position against the investiga-
tion. We are waiting for a report and appropriate action 
will be taken at that stage." 

12. When asked how would the CBI make an enquiry without 
Establishing a prima facie case against the official, and .. 1f a pri7!tG 
facie case had been established, why ,was not the official suspended, 
the Secretary, Foreign Trade, Ministry of Commerce replied as 
under:-

"We have not yet reached that stage. The case has been re-
gistered. The Textile Commissioner had initiated what 
we call a departmental inquiry against the officer. The. 
first stage of that was asking for the officer's explanation:: 
The officer concerned has given a very lengthy explana-
tion with all sorts of documents. This fs 'the stage when, 
the Textile Commissioner himself applies his mind whe-
ther there is prima facie case, even in a departmental 
inquiry, to suspend him before he proceeds further. BU~ 
the Textile Commissioner himself has not applied his 
mind because by that time the Textile Commissioner was 
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informed that the CBI had taken charge of the case So 
~he Textile Commissioner has reported this to the' Min~ 
~stry. ,The CBI will go into the question whether there 
~s a ~rlTna facie case or not and whether his continuance 
In his present position will lead to misuse of his official 
pos~t~on to. interfere with the investigation, and then a 
deCISion Will be taken whether he should be placed under 
suspension. " 

13. It had been stated in the note furnished to the Committee that 
a case had been registered by the CBI. When asked whether the 
Committee were to presume that the CBI had also put a case before 
the Magistrate or whether the registration of the case meant some-
thing within themselves, the Secretary, Foreign Trade, Ministry 
Df Commerce, stated:-

41Within themselves. Between registering a case-this is just 
for investigation-and placing the case for prosecution, 
there will definitely be a time lag." 

II. To an enquiry as to when the matter was referred to the 
CBI, the representative of the Ministry of Commerce replied as 
follows:-

"They have taken this up suo motu, on their own. They have 
registered this case and are investigating." 

l:i. The Committee pointed out that the assurance was given on 
20th December, 1974 and the CBI registered the case on the 17th 
September, 1975. So many months had passed in between. When 
asked what were the findings of the Textile Commissioner who start-
ed inquiry for finding out whether there was a prima facie case, the 

Secretary of Foreign Trade, Ministry of Commerce stated: 
'''The Textile Commissioner has not reached any findings. In 

-the departmental proceedings, when he receives a com-
p~int, the person against whom the complaint is made 
is given an opportunity to give his explanation in respect 
of all ,the allegations. The Textile Commissioner had 
just reached that stage. He had asked for Mr. Dharam 
'Dev's explanation and he had, given his lengthy explana-
tion with all sorts of supporting documents. At that 
'Stage the Textile Commissioner became aware of the fact 
that the CBI, on their own, that is on sources indepen-
dent of the Govermnent, had taken charge of the case. 
'They have registered a case which means that they would 
mow do 'their own 'investigation. I am very sure that, in 



the normal course, they will collect from t~ 'I;extile Com-
missioner all the information and evidence which they 
would want and then they will come to a conclusion whe-
ther there is a prima facie case to go to the court· and also> 
they will come to their own judgement whether they 
should ask for suspension of the official on the ground 
that the official's continuance in his present post may in-
terfere with the due process of investigation." 

16. When asked as to when the TextUeCommissio~r ~~d the 
process of 1n:vestigation and when his reply was received in the 
Ministry, the representative af the Ministry of Commerceinfomled 
the Committee that they referred the matter to the Text~COlJ1mit;.. 
sioner in Al,lgust, 1975, and his reply was received on the 25thSep-
tembel', 1975. 

17. The Committee .pointed out to the representative of \he Min-
istry that the representation was received by the higher authorities 
~om~time in 1974 and the px-ocess of inveitiiation started in August 
1975. Asked what was the date of representation ana what was 
being dt>ne during this period, the Secretary, Foreign Trade, Minis-
try of Commez'oe explained as vnder:- . 

"The date of representation is 10th March, 1974. Perhaps, 
there were other U!tters also. I will .give the, chronologi-
cal sequence. A letter was issued from the Vigilance 
Section of the Ministry on 20th April, 1974 to the Manag-
ing Director of the eCl saying that he should look into 
the complaint and send his comments at an early d~te. 

, Then there was some correspondence between the Cotton 
Corporation and the Vigilance Section about this and they 
were asking for a copy of the original complaint. There' 
seems to have been some exchange of letters going on 
till August-September, 1974. The Ministry has' written 
to them in September, 1974' asking them to expedite com-
ments of the Ministry." 

III The Committee felt that the moment it came to the notice-
of the 'highest authority, they should have started their illvestiga-
tions without going to the C.B.!. Thereupon, the Secretary, Foreign 
Trade, Ministry of Commerce further stated:-

"Almost within few days of getting the complaint, action was· 
initiated. I And a number of letters baving been exchang-
ed between the. Ministry and Cotton Corporation asking 
for information et<t. and in therneanwhile, further com-
plaints were also l'eCeived. ContinuouS' pressure was 
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be.in.g put an the Co~to.n Corporation to -expedite their 
comments. Finally, the commen~ were received and 
then the Textile Commissioner was uked to look into it." 

19. TIM! Committee pointed out to· the representatives of the Min-
istry that when a complaint was not taken notice of seriously and 
prompt action was not initiated, corruption grew. The complaint 
was there aftd the Ministry could have initiat.d action "therf'!on seri-
OWIly. Asked why could not the Ministry take prompt action in the 
matter, the Secretary, Foreign Trade, Ministry of Commerce stated:-

"There were a number of complaintt "received in the Ministry 
on various occasions. Actually, the first complaint was 
focussed on the Chairman of the Cotton Corporation at 
that time and also there were 8Omeallegations about other 
officers. That complaint had been received in the Min-
istry through the C.B.l. with a covering letter that here 
was a complaint which they were not investigating. This 
was the beginning of the Ministry's action. This com-
plaint was received for the first time in April. The Min-
istry asked for the comments of the Cotton Corporation. 
The Cotton Corporation replied that they wanted the 
original complaint. The original was forwarded to them, 
and t!1en a reminder was sent to them. In the meantime 
in July, 1974 another complaint directly addressed to the 
Ministry was received. On that again comments were 
asked for. This process of asking for comments from the 
Cotton Corporation had started in April and went on. 
Finally, the Complaints against this particular officer got 
crystalised. " 

The Secretary, Foreign Trade. Ministry of Commerce added: 
"The first complaint dated 10th March, 1974 was forwarded to 

the Vigilance Officer by the CBI. CBr had not taken any 
action. I find that the comp~aint is of a general nature. 
It is focussed on the Chairman at that time. rt referstc 
certain misuse of power in the Corporation by oft\~lals etc. 
This complaint was not specifically against Shri Dharam 
Dev. It was against Cotton Corporation officials. It start.'J 
from that and finally ends up in specific com.plaints against 
Dharam Dev. to 

20. The Committee enquired whether the Ministry started cor-
respondence with Shri Dharam Devon receipt of the report from 
the Textile Commissioner's offtce.TheSeeretary, Foreign Trade, 
made the position clear thus.-
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"The Ministry never entered into correspondence with Mr. 
Dharam Dev. He is an employee of the Textile Commis· 
sioner. His immediate superior is the Textile Commis· 
sioner. We, in the Ministry, do not deal directly with an 
officer of the Textile Commissioner organization. A letter 
was issued by the Textile Commissioner to Mr. Dharam 
Dev asking for his explanation and Mr. Dharam Dev 
offered his explanation in September which the Textile 
Commissioner forwarded to the Ministry." 

21. Asked whether the Textile Commissioner in his report to the 
Ministry had drawn any conclusion that there was a prima facie 
case against Shri Dharam Dev, or he J1lerely forwarded the expla-
nation of Shri Dharam Dev to the Ministry without his comments. 
the Secretary, Foreign Trade, Ministry of Commerce elaborated as 
follows:-

"At this stage the Textile Commissioner is not expected to 
make any comment. He would have made his comment 
and a positive recommendation but for the change that 
has been brought about by the CBI registering the case. 
The Textile Commissioner has forwarded to us the ex-
planation and asked for our instructions. 

With regard to the question whether any prima facie finding 
has been reached, I find that the Textile Commissioner 
has not reached any finding. There is a letter from the 
Chief of Cotton Corporation who has come to a prima 
facie finding that there is really a need for further inves· 
tigation into this and he is doing it." 

22. Asked to clarify whether the departmental inquiry could not 
have been held inspite of the C.B.!. inquiry, the Secretary, Foreign 
Trade, added that they could have departmental inquiry and the 
inquiry might touch upon two entirely different matters. He then 
read out the following extract from the Textile Commissioner's 
letter: 

"Simultaneous action to hold a departmental inquiry and a 
CBI inquiry on almost the same charges may not be desir-
able. Parallel inquiries may prove embarraSSing. So I 
ask for instructions." 

He said that on this a deci1lion had been taken at the Secretary's 
level that "let the CBI complete its inquiry." 



23. The Committee then proceeded to examine the representatives 
of the Ministry of Commerce with regard to the assurance given in 
reply to USQ. No. 5422 on the 20th December, 1974 regarding ad-
vance import entitlements given to Mis. Hindustan Lever Limited. 

24. At the outset, the Secretary, Foreign Trade informed the 
Committee that the Chief Controller's Office had requested for ex-
tension of time in June, September and lastly in November. The 
meeting of the Advance Licencing Committee was scheduled for 
16th December when final decision On this case would be taken and 
it was hoped that more extension of time would not be asked for 
afterwards. 

25. The Committee noted that the assurance was given on the 
20th December, 1974 and the first extension of time was asked for 
on 30th June, 1975. The Committee expressed regret at this long 
delay from December, 1974 to June, 1975 in asking for extension in 
the first instance. 

26. The Committee pointed out that since 1973 with the increase 
in oil prices, almost the prices of all commodities had increased and 
it was more so in regard to Petroleum products. STEP is one of the 
Petroleum products and in the world market the prices of Synthetic 
Detergents have also gone up. Asked why then the Company was 
giving this plea. that the export value is much lower in the foreign 
market than the home market, the Secretary, Foreign Trade explain-
ed as under:-

"Originally the Hindustan Lever had asked for an advance 
licence for Rs. H crores. At that time they had indicated 
only a figure in approximate terms and not a definite one. 
In this part'icular case, of cour:se, the Advance Licencing 
Committee will take a final decision. I find export has been 
made to the Soviet Union (Government buyer) and a copy 
of the contract will be available with us. There is no reason 
to suspect any underhand dealings. Soviet Union is the 
buyer and Government has to deal with this Company and, 
therefore, there cannot be any hanky panky about the 
whole thing. It is possible that they could not get more 
than this. The presumption has to be in their favour. There 
was of COUlISe, shortfall of 4 lakhs and odd. Knowing the 
buyer we can expect that this was the maximum price that 
we could expect from this transaction." 

27. With regard to the delay, the Secretary, Foreign Trade stated 
as under:-
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"The last da~ waa 1~"7a; that was tbe lut: dalte of licence. 
We had to find out dates of actual import, within which 
period they discha,rged export obligation. This had to come 
from JCCJE', office. There was overpayment on import en~ 
titlement licence and cash assistance. These had to be 
sorted out and finaJ reply given." 

28. The Commit~e wanted to know if for such casas, whether 
export guarantee or commitment was honoured or not, there was a 
register or ledger in C.C.!.'s office. The Secretary, Foreign. Trade 
clarified the position thua:-

"There is a separate system and this is for watching the export 
obligation. We fife also kept informed about it No firm can 
get away without fulfilling their commitments. If there 
is error, action il taken." 

~. The Oommittee felt that substantial information could have 
been given at the time of answering this Question. 

30. In this conn~tion, the Export Commissioner of the oftke of 
C.C.I.&E. stated as under:-

"The licences are issued by our regional offices located at the 
ports. Hindustan Lever factories are at the various ports 
of India. So we were 'obliged to collect that information 
from almost sll our licensing offices. It is the licencing 
offices which maintain the register for the issue of licence, 
and they would watch the export obligations against those 
licences. " 

The Secretary, Foreign Trade elucidated the matter further as 
under:-

"The Committee sanctions an advance licence entitlement. 
Based on that the actual licences are issued by the port 
offices. The question was about the advance licence. We 
could have said that the COmmittee has palsed an order 
about this and this was within our information." 

The Export Commissioner also added:-

"For example, the licences of a higher value are sanctioned 
only by the advance lieenBin, Committee. Licences up to 
Rs. 25,00,000 (Rs. 25 IUbs) can be sanctioned directly by the 
port licensing offices: merely on the basis of our record at 
the headquarters office we could have given only an incom-
plete reply. We do ~t copies of their forwarding letter 
and, in addition, the copies of the licences issued are sent 
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to OUI' StaUsuc~ Section for computerisation of statistics. 
We only eet a copy of the forwarding endorsement with 
which the licence is sent to the party. Even that endorse-
ment will come to us only wher. ~ licence has been sanc-
tioned by the Committee at the headquarters to complete 
OUr files." 

31. In the end, the Secretary, Foreign. Trade 8IIU~ the Commit-
.t~ that complete information would be furnished lOon after the 
16th December, 1975. 

(The witnesses then withdrew) 

Ministry of EneT9lI 

32. The Committee then took up evidence of the representatives 
~ the Ministry of Energy in regard to the delay in implementation 
of the following two assurances:-

(i) Assurance given in reply to USQ. No. 120G Ol'l the 20th 
November, 1974 regarding a::cidents in coal mines of 
Madhya Pradesh. 

(ii) Assurance given in reply to USQ. No. 2'376 on the 27th 
November, 1.974 rf:'garding increase in the inddence of 
T.B. and Filaria among coal mine workers. 

3~. At the outset, the Committee pointed out that alter the above 
:assurances were given on the 20th November, 1974 and 27th Novem-
ber, 1974 respectively, no follow up action was taken by the Ministry. 
According to the existing practice, the assurances were required to 
.be fUlfilled within 90 days. In case of genuine difficulties, the Com-
mittee could be approached. For full one year no intimation regard-
ing action taken to implement the assurances was sent to the Com-
mittee by the Ministry nor any extension of time asked for and soon 
after the note regarding evidence by the Committee was sent, the 
Ministry furnished the complete information in reply to the first 
question. When the Committee asked the representative of the 
Ministry to explain the positi'On regarding collection of the informa-
·tion during the intervening period, the Joint Secretary, Deparlment 
o()f Coal submitted as follows:-

''We admit tha,t there has been a delay which is unjustified. 
And so we apologise. The information could have been 
given in a shorter time than has been taken. There are 
two questions. 
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'Xo the first, we have st:nt a reply on the· baSis of informatioa 
we could colle::t. You would see the question is of a de-· 
tailed nature. There were some figures which we had to 
reconcile by sending some people around and finding out 
what the correct figures were. This relates to certaiu acci-
dents that took place in all the coal mines in M.P. in '72-73-
and '73-74. It was not difficult to get details of the persons 
killed/injured; what was difficult to get was the amount 
o{ compensation paid in each case. We have now compiled 
the information with all these details. This was a time-
consuming process, We had to collect this from so many 
mines. 

In regard to the second, we have not been able to compile the 
information even now. We have got some information. 
We are getting information from different mines and col-
lieries from di~erent so,urces and are trying to compile: 
them. We thought we would pla~e the latest compilation 
before YOIA, but we found there were some discrepancies. 
I l;Iave got the draft here, but we are not satisfied with it. 
Yesterday we got some managing directors to Delhi and 
have asked them to give details in a certaln proforma so 
that we could tabulate them in a systematic, meaningful 
manner and then present it too' the Committee. 

Before nmtionalisation, we hardly had any figures about these 
things, the accidents that took place in individual mines. 
No statistics were maintained except in the Labour Minis-
try. Similarly in the case of TB/Filaria, for which informa-
tion has been asked, whether they have gone up after na .. 
t:onalisation or not, we have got information about what 
happened after nationalisation, but as for the period prior 
to nationalisation, with which the comparison has to be 
drawn, we could D'ot get the correct information, I have 
got some information but am not satisfied with it. We are 
doing our best to get the information." 

34, The Committee remarked that part of the information as to 
the position p,fter nationalisation could have been given at tbe time 
of answering the question. Whenever there was an aCcidentip a mine, 
the persons in charge ought to have sent the informat'ion immediate-
ly, The information regarding compensation could have come later. 
Thereupon, the representative of the Ministry enquired whether it 
was in order to furnish part of the information. The Committee 
invited the attention of the representative of the Ministry to the re-



commendation of the Committee contained in para 8 of the Ninth 
Report (Fifth Lok Sabaa) according to which part of the information 
could be furnished to the House in the first instance and rest of the 
information periodically thereaifter. 

35. The representative of the Ministry informed the Committee 
that 70 per cent of the information was collected within a month of 
giving of the assurance and could have been supplied much earlier. 

36. The Committee obsel"ved that ignorance of this recommenda~ 
tion of the Committee ri!garding part implementation of assurances 
showed that the persons responsible for implementing the assurances, 
in the Ministry, do not go through reports of the Committee and 
lacked interest in taking f.)roper steps for implementation uf the 
assurances. 

37. With regard to the assurance regarding increase in incidence 
of TB and Filada among coal mine workers, the Committee pointed 
out that on the basis of the statistics for the last two years, a conclu-
sion could have been reached and reply given at' the time Of answer-
ing the question that the incidence of these diseases was on the in-
crease or decline and wha,t steps had been taken in this direction. 
The representative of the Ministry explained the position as under:-

"We can definitely give the information on the second part, i.e. 
full details about the steps we have taken, and how much 
of. additional facilities for medical help have been provided 
after nationalisation, or even before it. But in regard to 
the first part, we could not compile the information cor-· 
rectly. But we are providing adequate medical facilities, 
since nationaJisation. 

The first point was whether the number of cases was going up,. 
Or down. We had sl(lme conflicting repo,rts on it. 

Our impression was that they are not. We tried to substan-
tiate, with reference to facts, as to how many cases were 
being registered. In some of the areas, the number was 
going up aiIld in others, down. Till yesterday, we were net 
able to give the infermation. About the second part, viz. 
augmentation of facilities, i.e. hoW many hospitals have 
been opened and how many beds have been added from 
year te year, informatien has been cellected. 

Our cellieries sire under 5 different companies, after nationali-
sation. In addition to the collieries themselves, the La-
bour Welfare Organisatien of the Labour Ministry runs a 



1fj-

.umber of hospitals; anci they register cases. W. try to 
compile the number of cases from siX p1acea." 

38. The Committee felt that this question involved the health of 
.the workers and had grea.t importance. It was believed that in cer-
tain years in West Bengal and Bihar, cases of Filaria & TB were 
very much on the increase. Some information ouiht to have been 
supplied in' view of the importance of the matter but the Members 
had not been provided with any kind of answer though an year had 

. passed, 

The representative ot the Ministry pleaded as under:-

"MineN themselves are worried about these things. Even 
though the information on the subject was not given due 
to certain failures on the part of the Ministry, the tact 
that additional steps halve been taken, cannot be denied. 
Merely because it has not been reported, we cannot con-
clude that steps have not been talren. I will be able to give 
the information within 10 days. But we were, unfortuna-
tely, trying to compile the total information before giving 
it. H4!re also, about 80 per cent of the infonnaUon could 
have been given within '3 months' time. Not even one year, 
it could have been covered in 6 months. Within 1 month, we 
can easily compile information as to the steps taken." 

39. In cOnclusion, the Committee observed that they took a serious 
view of the matter that there was no response from the Ministry 
for a lola, time artd no extension of time WeIS asked fur implementing 

. the assurances. The Committee had recommended in their previous 
reports that the implementing machinery Or the Special Cell should 
be formed in all the Ministries/Departments. If that has not been 
done in the Ministry of Energy, proper steps should be taken in this 
direction and to recn-ganise or revitalise the implementation machi-
nery so that such situations might not arise in future. 

(The witnesHS then withdrew) 
The Committee then adjourned. 



MBWrIIS 
Nlath Ii'" 

The Committee sat on Monday, th& 2liQ February, 1976 from 15.00 
hours to 15.30 hours. 

PRESENT 
Shri B. K. Daschowdhury-Ch4irman 

2. Shri Syed Ahmed Aga 
3. Shri Narendra Singh Bisht 
4. Smt. T. Lakshmikanthamma 
~. 8l\ri 8eTjoo Pandey 
6~ Shrl Mulki Raj Saini 

SECRETARIAT 

Shri K. D. Chatterjee-Chief Examiner of Questions. 

Shri S. N. Khanna-Senior Examiner of Questiom. 

2. The Committee considered their draft Fifteenth Report and 
adopted the same with slight modifications here and the,if!!. 

3. The Committee ,authorisadthe CbairmaJl, and in hill' .bS8llC!e' 
'Shri Mulki Raj Saini, M.P. to present the Report on Wednesday, the 
4th February, 1976. 

The Committee then adjoU<1'ned. 
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APPENDIK I 

(Vide para 23 of the Report) 

LOK SABHA 
Unstarred Question No. 531~ 

To be answered on the 20th December, 1974. 

Misuse of Power and Funds by certain Officials of C.C.I. 

5313. Shri Vayalar Ravi: Will the Minister of Commerce bit 
pleased to staie: 

(a) whether Government received any representation regarding 
the misuse of power and misappropriation of funds by certain offi-
cials of the .Cotton Corporation of India; and 

(b) if so, the broad features thereof and the .actions taken there-
on? 

ANSWER 

The Deputy Minister in the M~istry of Commerce (Shri Vishwa-
nath Pratap Singb): (a) and (b). The information is being col-
leeted and will be laid on the Table of the House. 



APPZNDIX U 

(Vide para 23 of the Report) 

LOK SABHA 

Unstarred Question No. 5422. 

To 'be answered on the 20th December, 1974. 

Advance import entitlements given to MIs. Rhadustan Lever LImited 
5422. Shri C. K. Chandrappan: 

Shri K. M. Madhukar: 

Will the Minister of Commerce be pleased to state: 

(a) whether any advance import entitlements were given to Mis. 
'Hindustan Lever Limited against export commitments; and 

(b) whether Hindustan Lever Limited have honoured these ex-
port commitments and if not, the reasons therefor? 

ANSWER 

The Deputy Minister in the Ministry of Commerce (Shri Vishwa-
nath Pratap Singh): (a) and (b). The information is being collect-
Ed and will be laid on the Table of the House. 

.• -,no_ 73 



A.l'F~m 

(V ide para 410£ the RfCJOl't) 

LOK :SABRA 

Unstarred Question No. 1206. 

To be answered 0111 the 20th November. lQ't4. 

Jkeid"nts bl Coal Mbles of MaclJur4 Pradoab 
1206. Shri G. C. Dixit: Will the Minister of .EQer&,V beplea88d to 

state: 

(a) the number of serious accidents that took place in eacn of 
the coal mines in Madhya Pradesh in 1972-73 and 19'18-74; separl1tely;. 

(b) .the number of lives lost as a result thereof and tne amount 
of compensation paid therefor; and 

(c) the action taken by Government to miriimile the incidents 
of such accidents? 

.1 .ANSWER 

''!'he Deputy Minister In the Ministry of Bnergy (f't1,fenor 
Siddheshwar Prasad): (a), {b) and (c). The idfonnation is beil'lg 
collected and will be laid on the Table of the House. 
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APPENDIX IV 

(Vide para 41 of the R&:,Iort) 

LOK SABHA 

Unstarred Question No. 2376. 
To be answered on the 27th November, 1974. 

Increase in the incidence of T.B. lind Filaria amonr eoal mine 
worken 

2376. Shrl M. Kathamuthu: Will the Minister of Energy be pleased 
to state: 

(a) whether Government are aware of the fact that the diseases 
like Tuberculosis and Filaria are increasing among the coal mine 
workers due to insufficient medical facilities; and 

(b) if so, measures taken to improve the situation? 

ANSWER 

The Deputy Minister in the Ministry of Enero (Professor 
Siddheshwar Prasad): (a) and (b). The information is being' 
c;a"Uected and will pe laid on the Table of the House. 
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.uPENDJX v 
(VUlI para S6 ofthe Report) 

SttJument showi", thl position of auurancu as on 10tia JallUQry, 1976 
(i) AUUNnUS p.rtainin, ID thl Fourth £Ok Sabha 

----------------
No. of pending assu-
rances pcrtainine to 
F.Jurtb L')k Sabha-
8elected brthe Com-
mittee· (sth Lok Sa-
bha) for beingpur-
sued further as on 

No. of assurances 
implemented/dre p-
ped upto 9-1-76 
(last date of laring 
of impltmentation 
stattmeIIts) 

No. of assuru:ce {ut-
Btandin, 

Session 

.. _--- 8-1-76 

~8eventh S:ssion, 1969 2- 2--. 

Biehrh S:ssion, 1969 2- 1% 
Ninth Session, 1969 2- l@ 

Tenth Session, 1970 ~ a, 
Bleventh SessioD, 1970 S 3 2& 

-""""-'-. , , , ~~-'-~I 

TOTAl. : 13 S 8 

• S73 p~c1fne asS1:ranccs were originallyaekcttd by the Fint CoIr.mittee (1971 
72) of Fifth Lolr Sabha for being pursued further. 

--Ministries of Informstion and Broadcasting and Law. 
% MinistrY of Law. 

@Mlnlstry of Informatkn ar.d Broadcastir.,. 

,Ministries of Commerce and Finance 

& Ministries of Cor.merce & He me Mairs. 
(Ii) Auurancll p.rtaimn, to thl Fifth Lok Sablaa '-------- --------

N"). oCas- No. of as-
surances surances 

Session culled out. irr.p\t1r.m-
ted/dr<.'pped 

. First Scssloo; 1i7-1 - --------

Second Session, 1971 

---_ .. _-- .--------

1007 1003 

Third Session, 1971 347 3<P 

POJtth Session, 1972 S31 8a7 

No. (If usu-
rarcfS (ut-
8tardirg 

Nil 

4 

5 

4 



No. ot .s-
IQIIJICeI 
CUlled out 

NO. of.- No. or .... • 
.~ rancee 
u..1J1Den- outttm1l nl 

te d/cbopped 
......--.--~--- -----,------,.--......... 

Plfth Set,ion, 1972 

Itth ge81i~n, 1973 

VftIth ~~'Ion. 1973 

II_Session, 1973 

Ninth Se8~ioD, 1913 

Tenth Session, 1974 

Rleventh SesRion, 1974 

TwMth S'!8sion, 1974 

Thirreenth Session. 1915 

JftIvmomfh SrAsloA.I9'15 
I • 

ToTAl. 

349 a 

396 2 

837 10 

422 4 

476 14 

845 :ao 

348 ~. ( 

14 

505 I i •• 56 
IpII 

t, "l~ 

:, '7io " II. 
" .... J-

I:"~ !'fit .. 
___ -, .. h ... ' ~"""'_""~;;-_ 

7.As flda -323 
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